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ORDEBSS,H-ET 

1. Original 	pliàation No.  
.' L: 	• :L,. -..- 	.;et 

2, Mise Petition No. 
c. 	ac.'L.iz 

.3. Contempt Petition...No.  
- 

• 	 ReVieAppi1C8fl1 0flN9. .. 	-I 
• 	\.S bo 	tr' •1)e...om. J ri 	ic 
Applecant(S) 	Kirc'c," \koc- 	.-\TS- Union of India & Ors 
c1q.aA -r; ec icl oz  
Mvocate) fprcthe kpplicafl 	Sow'4, - 	--4 

- 	o ito 	0 InI10"C"V fli 	 r\ 
advocate for the RespOndefltS.clL 	'---" 

W\ 
. 	1 	btc'b 	ti.'Qj 	,r,iP. 	-'ri 10 	• 

-

31 	 Let the case be posted on 2.8.2007. pç;on 	forn 	 • 
j'iV} 	f..o.c 
jpccd .'t 	 (-ii ecl 114riz  

Vice-Chairman 

Z 
	ibbi !. t 

- 	- 	•. -'.- C 	' __.•y;_.. " 	 - I 	
• gistia" 	2.8.2007 	The Applicant who is working as 

-. 	
iu . . •)L' 	

Pbstmaster (HSG-l), Barpeta Head Office, 

- 	vie impugned order dated 2.7.2007 
4Y. 	fl 

• P. 	
'. 	 (4nnexure-G) is sought to be reverted to as 

• -'-• 	• 	 Asistanf Postmaster (HSG-ll)>Barpeta Head 
• 	 C-_ 	 c4fice. Further the claim of the Aplicant is 

.  4o that the promotion that has been 

given to him to the cadre of LSG (Norm 

bised) should have been given to him as 

erly as from" 1991, when his juniors were 

• 	 • 	 prbmoted. Hence, this O.A. 

	

?I 9 LLI't ''ttrijt. ;'97,  Ill') J 	 'U '.. 	. 	 . 	'. .1 

- &tiir: 	-i 	• j,c'tijr, • . •trc" 	r1 	Heard Ms.BDe'i, learned counsel for 

1. - i' •i•I i-,I. • I1)wh;J Af, th 	Applicant. 	Mr.G.Baishya, 	larned 
x Ii 	'\• 	

-'.---4-. 	- 

11 1iti,, rvo mr$i • 	. 	.)IAr..G.S.C. appearing on behalf of the 

I, flfJ(Respondents subrnitféd that notice should 

• 	 be issued to the Resondenti 

• 
Ui..(r 1.-i1'J 	

t' 	.'\ 	.t 	 •• 	

-\ 

- 	 • 
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OT&01O, - - H, 	orn'c 
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4• ..) 10  

c 	 0c 	O- ?Z•; 

Considering the issue involved I 

• direct the Registry to issUe n.otice to the 
• 	. 	- . 

• . Respondents, rèturnthle' by six weeks. 

learned counsel fàr th ern 	 -insis1ed 

for an ,itedrn order, stayih the opratibn 

of the 	 order dated 

(Annexure-g), in so far as the Apliant is 

concerned, sihè ,  the said order wds 

• passed, in viol.6tilon of the . order Lof the 

i-lon'ble High Court dated;,. 11 05.20O7 

passed in Review Petition No.90/2006. 

Considering The said submission an& 

the matrials placd on record l"direct the 

Respondents to maintain status quo as on 

tOday shall be mdintaindin so far as the 

Applicant is concerredtill th next date n 

er Words, Applicant will be permitted to 

'ofi asPostmiter (HSGI); Barpeta Road 

HO till the next date, -if, he is not already 

relieved.. -• 

Post the case on 03.09.2007. 

bLj4: 	
• 	. 	• 	.-. 	. 

-; 	.• 	 . 	. 	
•. 	•. 	 - 

çO 

(40 
lio .'3K1 	-'' I 	 . 	 . 	

• Vice-Chairman Jic 	 c ;Th1. 0 

/bb/ 	 ' 	.. 
o  

80 	• 	'o .--' 	 - 	 . 

-i-r'. 	 74 '-t.f 	 ''' . 
Four weeks further time is granted to 

the learned counseL for the Respondents 
1 th filewritten sment •It the case be 

• I"—yA i 	 • 	 •• 

......•'' . ---- hsd on 11.10.07. Innm other shall 

e6ontinue.  

	

II.' 	
i• 

- 	 . 	. 	. • 	
. Vice-Chairman 

\J1' )  
.y/R V . 	. 
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11.10.07 No written statement has been filed by t]e 

Respondents, as yet, in this case. Mr G.Baishya, 

learned senior Central Govt. standing counsel 
CM) 

undertakes to file his appearance memoA seeks 

more time to file written statement. Prayer is 

granted. 

Call this matter on 3.12.07;  awaiting written 
statement. 

Interim order to continue to remain in force 
tifi the next date. 

• Copy of this order be supplied to the 

counsel for the parties. 

ram)(Manjanoan) 
Member(A) 	Vice-Qiairnian 

•' 	ei - 

T( 	pg 

. , 	 03.12.200.7 
..ks.o, 

No written statement has been filed 

in this case as yet. Mr.G.Baishya, learned Sr. 

Standing counsel for the Union of India, 

appearing for the Respondents, seeks four 

weeks time to file written statement. 

dt&JVoeaij 

7. Jpt 	—9 
/j/_ j 93'-/)g4 
i— 	

•... 	

. 	 Interim order, that was granted 
earlier,  to continue to remain in force till the 
next date. 

1Jr(. 

/bb/ 
-'- 

y 0LQ (  c9k 3//./ 	4- 7 
01,~ .ee .,L/ 41 tv  
fra,yvi.-' ( 	QvoeaJe '. 	 ? '?ttL 

/( 

Member (A) 
(M.R.Mohanfy) 

Vice-Chairman 

Call this 

awaiting written 

Respondents. 

matter on 03.01.2008 
statement from the 
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203/07 

03.01.2008 

4 
/ 

Mr.G.Baishya. learned Sr. Standing 
counsel for the Union of India seeks four weeks 

time to file written statement. 

Call this matter on 04.02.2308 awaiting 
written statement from the Respondents. 

OTcc91t/0 ,/ 

aJ 	

E0 

V o e  
¼fu p&yh4 

2 
UOu 

V\Th 	4 

OToYf 4//o& 
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tpt4s, vJ/k 

	

ve.0 	$LL-C. 

Interim order shaH continue to remain in 
force till the next date. 

Z'Ihushirarnr 
	

(M.R.Mohanty) 
Member (A) 
	

\ice-Chahmañ 
/bb/ 

/bb/ 

Written statement is undertaken to ,  be 
filed in course of the day. 

Call this matter on 04.03.2008 awaitinQ 
rejoinder from the Applicant. 

Interim order prevousty passed in ?this 
case; shall remain in force till the next date. 

	

ushiram) 	 on) 

	

Member (A) 	 \/ice-Chairman 

04.03.2008 Mr.1-1.K.Das, learned counsel appearing 

for the Applicant has filed a letter of absence. 

Written statement has been filed. Mrs. 

(J.L)utta, counsel on behalf of Mr H.K.L)as, 

counsel for the Applicant requested four 

weeks time to file rejoinder. Prayer is granted. 

Call this matter on 04.04.2008. 

(Khushiram) 
Memher(A) 

1141r4v 



OA.203 of W c-c 

27.03.08 	c : this matter on 04.04.2008. 

(M. N. Mohanty) 
Vice-Chairman 

waLL Im 

	

04,04.2008 	No rejoinder has yet been filed in 

this case. None appears for the 

/)A'O 42O/ 	 Applicant. 
'7 	j_r) . 	&?• 

Call this matter on 23.04..2008 

awaiting rejoinder from the Applicant. 

OW 
,vV 	- 

(Khihiram) 	(M.N.Mohanty) 
MebeiA) 	Vice-Chairman 

	

23.04.2008 	In this case reply and rejoinder 

have already been filed. Subject to the 

• 	 legal pleas to be examined at the time of 

	

hearing) 	9,11L 
Application is admitted. 

	

/ 	 Call this matter on 06.06.2008 	I 
—• Rj,L 9L4L 

VLR. Mohantv 
Vice- Chairman 

un 

06.06.2008 	None appears for the Applicant nor 

• '. 

	

	the Applicant is present Jn order to give 
one more chance to the Applicant to 

I 	
1prosecute his case, the matter is adjourned 
to23.07.2008. 

, 

Send a copy of this order to the 

	

' 	

- Apphcant who shcrnld come ready for 

hearing. 

(Khu hiram) 	(M R. Mo anty) 

	

1" a.piLteLttk 	 Member (A) 	Vice-Chairman 
nkm psT 

ci'-Li°' 
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Call thisthatter on 26.082008. 

i'  

(Khtishiram) 	(M.R. Mohanty) 
Member(A) 	 ce-Chairrnan 

nk,m 

pg 

26.08.08 	Mr H.Das, learned counsel is 
• 

	

	 present for the Applicant and Mr 

G.Baishya, learned Sr. Standing V 

	

U 	 counsel for the Respoidents is alsö\  - 

present. On the pmyer of the counselj 

C2\2\ 9 •O 	 for both the parties call this mattel on 

23.09.2008forhearing. 

/(Khhirain) 	(M. R. Mohanty) 
Member(A) 	 Vice- Chairman 

cks.R-. 	I2Q4c%- 

23.09.2008 	On the prayer of Mr. H. K. Das, learned 

counsel appearing for the Applicant (made in 

presence. of Mr. G. Baishya, Sr. Standing 

Counsel appearing for the Union of India), 

call this matter on 05.11.2008. for hearing. 

H 
(S.N.Shulda) 	 (M.RMohanty) 
Membcr(A) 	 Vice-Chairman 

hn 

None appears for the Applicant nor 
the Applicant is present. Mr G. Baslrya, 
learned Sr. Standing Counsel for the Union 
ofindia, is also absent. 

p 

c 
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O.A. 203 of 07 

05. 11.2008. 	None appears for the ApplIcant nor the 

Applicant is present. Mr. G. Baisiwa, learned 

Sr. Standing Counsel appearing for the 

Respondents is,however, present. 

4ho.. 	 Call this thatter on 18th  November. 

2008 or healing. 

(S.N.a 	(M.R.M 	naly) 
Member(A) 	Vice-Chairman 

4 	 . 

hn 

LV&*_.WJ.i t 1) 	 JMUA JALLL 

Iin• 

18 11 2008 	Call this matter on 2ud Januaiy, 2009 

I 

r 	 .. 
(S.NhukIa 	 (M.}LMo ty 

• 	 Member(A) 	 Vice-Cbairxnmi 
101 

63. 

	

02.01.2009 	None appears for either of the parties. 

- 	Cdl this matter for hearing on 06.02.2009. 

(M.R.Mtanty)  
Vice-Chaimian 

/bb/ 

	

06.02 ..20O9 	Cafl this mailer cm 25.03.009 frr 

heRrg. 

(M.R. Mob a;;ty 
Vice-Chairman 

rikm 

iz-e- 
h 	k -4 . 

C&e. 

£. 



-s, -- 

O.A. No. 203 of 200 

. 

25.03.2009 	list on 14.05.2009 for hearing. 

(Khu 	 (Atau11 
Member (A) 	 Member J) 

14.052009 	Call thi8  matter on 20.0ç2009 for 

hearing. 

M.R.Móhanty) 
Vice-Chairman 

1 0 

.TW"\ • °I \y\ 

çC 

H 	. 
(N.D,4)ayal) 
Member(A) 

/pb/ 

Vt Ttr-)t.(qr, 

O' (Iuj I .In 	)f I 	n rc ;) 

CW 

s- 	C 

c- 	.CLL Ayk 
B4 

f (o 

un 

20.05.2(X • 	For the leasons ftcoixted, 
	I-.', 

separate1y, this O.A. stands 

disposedof. 

(M.H.Mohanty) 
Vice-Chairman 

ti 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH• 

Original Application No. 203 of 2007 

Date of Decision : 20.(K.2009 

Sri Hiranmoy Kakoti 
................................................Applicant/s 

Mr. S. Sarma, Mrs. B. Devi & Mr. H.K. Das 
...............................................Advocateforthe 

Applicant/s 

-Versus- 
U.O.T & Ors. 

............................................Respondents 

Mr. G. Baishva, Sr. C.G.S.C. 
................................................Advocate for the 

Respondents 

[.:.) 11 71 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN 

THE HON'BLE MR. N.D. DAYAL, ADMINISTRATiVE MEMBER 

I. Whether reporters of local newspapers may be allowed to 
see the Judgment? 	 yes/No 

2 	Whether to be referred to the Reporter or not? 	Yes/No 

3. Whether their Lordships wish to see the fair copy 
Of the Judgment? 	 Yes/No 

Member 	 Vice-Cirznan 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 

Original Application No. 203 of 2007 

Date of Order : This, the 20th of May, 2009 

HONI3LE MR. M.R. MOHANTY, VICE-CHAIRMAN 

HOWBLE MR. N.D. DAYAL, MEMBER (A) 

Shri Hiranmoy Kakati 
Post Master (1ISG- 1) 
Barpeta Head Post Office 
Barpeta 

Applicant 

(By Advocates: S. Sarma, B. Dcvi & Fi.K.Das) 

-Versus- 

Umon of India 
Represented by the Secretary to the Govt. of India 
Ministty of Communication 
Department of Posts 
Dak Bhawan, New Delhi 

The Chief Post Master General 
Department of Posts 
Meghdoot l3hawan, Guwahati, Assain 
PIN- 781001. 

The Superintendent of Post Offices 
Department of Posts 
Nalbari - Barpeta Division 
Naibari- 781335. 

Sri Rahimuddin Ahmed 
Deputy Post Master, HSG -II 
Barpeta 11.0. Assam 

......Respondents 

(BY Advocate: Mr. U. Baishya, Sr. CLU.SL. 
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O.A.NO. 203 of 2007 
ORAL ORDER 

• 	 20.05.2009 

HON'BLE MR. M.R. MOHANTY, VICE-CHAIRMAN 

HON'BIJE MR. N.D. DAYAL, MEMBER (A) 

Heard Mr. H.K. Das, learned Counsel appearing for the 

Applicant, and Mr. G. liaishya, learned Sr. Standing Counsel 

representing the Government of India and perused the materials 

placed on record. 

Claiming to antedate his promotion, the Applicant (who has, 

in the meantime, retired from service since end of August, 2008) 

has filed the present O.A. under Section 19 of the Administrative 

Tribunals Act, 1985. Some of his juniors in Postal Assistant Cadre, 

having been shown senior to him, in the gradation list of the 

promotional post, the Applicant has prayed to antedate his 

promotion to the date of promotion of his juniors and, however, he 

has prayed to antedate his promotion notionally. 

By way of filing a written statement, the Respondent 

Department has explained that one of the juniors of the Applicant 

(in cadre of Postal Assistant) having received promotion, after 

qualiJing in Departmental Competitive Examination, he has been 

• 

	

	shown Senior to the Applicant; who has got a normal promotion, on 

the basis of his seniority only, on a later 

LWATA 



3 

By way of filing a Rejoinder, the Applicant has contested the 

stand of the Respondents. 

It has been pointed out (at the hearin through the learned 

counsel for the Applicant that had DPCs been conducted every 

year, the Applicant would have got a thnely promotion to remain 

senior to his juniors. To this Mr. G. Baishya, learned Sr. Standing 

Counsel for Government of India, pointed out that there were 

several seniors to him (Applicant) in Postal Assistant Cadre and 

had there been DPC5 in time, they would have got the promotion to 

the prejudice of the Applicant. 

The learned Counsel to the Applicant submitted that the 

Applicant had submitted a representation under Annexure-D dated 

191h  June, 2007 (well before his superannuation) and the 

authorities did not pass any order, on the said representation, till 

his retirement, it is stated that the Respondents have not yet 

passed any order on the said representation of the Applicant. Mr. 

H.K. Das, learned Counsel appearing for the Applicant, submitted 

that direction may be issued to the Respondents to consider his 

said representation (in which he had prayed to antedate his 

promotion) and pass a reasoned order. 

In the aforesaid premises, this O.A. is hereby disposed of with 

direction to the Respondents to consider the grievances of the 

Applicant and pass necessary orders, as due and admissible un 



S. 

4 

the Rules, within a period of 120 days from the date of receipt of a 

copy of this order. 

Send copies of this order, by Regitered Post, to the Applicant 

and the Respondents in the address given in the O.A.. 

Free copies of this order be also supplied to the Advocates 

appearing for both parties. 

1.  e7o 

	

(MR. N. D. DAY 	 (MR. M. R. MOHANTY) 

	

MEMBER (A) 
	

VICE-CHAiRMAN 

/PB/ 
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I3EFORE THE CENTRAL ADMINISTRATIVE TRIRUNAL 
GUWAHATI }3ENCH 

01  

Title of the case 
	

O.A Na. 	-O2. of 2007 

Between 

Shri. Hiranmoy Kakat:i 
	

Applcant 

AND 

Union of India & ors 	Respondents 

SYNOPSIS 
The core 	issuei 	involved 	in the instant original 	application 

relates 	to 	the inaction on the part of the respondents 	in 	not 

convening the regular DPC year wise for the years from 1982 to 

2004 for providing promotion to the e].içjibie officers to the 

stage of Norm Based LSG, This has the issue for debate between 

the worker s union and the management for several years in 

uncounted rounds of talk and -finally a guideline has been iss..ed 

directing the divisional aut:horities to provide notional 

promotion in the said stage taking into consideration the date on 

which such promotion was due. In the instant QA the respondents 

vide order dtcL 2122007 promoted the applicant to the stage of 

Norm Based LSG with prospective effect though he was eligible for 

such promotion 	even prior to 11.1995 and same has led 	to the 

consequential controversies in the form of seniority and other 

consequential-benefits flowing from such fixation. 

- Though as per the ruJ. es  he preferred representations but 

same yielded no result in positive. Hence, left with no option 

the applicant has come under the protective hands of the Hon'ble 

Tribunal seeking redresal of his grievances. 

Hence, this appiic:ati.on 

17 

I. . 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

18 

GUWAHAT I BENCH. 

Title of the case 	O.A. 	of 2007 

Bet w e en 

Shri. Hiranmoy Kakati 	........... 	Applicant. 

AND 

Union of India & ors .......... Respondents. 

LISTOF DATES 

(i.) 21.03.1968------- The applicant got his appointment in the post 

of P.A. 

31.07.1991----- The applicant got the promotion to the 

stage of L.S.6(4500-7000) w.e,f 18.07.1986, 

15.10y993_J__ Respondent No. 4 iined the service as P.A 

on his initial appointment. 

30.01.1995 

------------- 

24.03.2006- 

The applicant got the promotion to the rank 

of H.S.G-II (50-8000) w.e.f 01,01.1995. 

After 1.1.95 to 23.3.06 he had occasionsto 

serve Norm Based LSG Posts and even higher 

posts. 

The applicant was aliowedto work in the 

HSG--I 	post 	(6500-10500). 

20.02.2007------ The impugned promotion order promoting the 

applicant to the stage of Norm Based LSG 

(4500-7000) with prospective effect. 

(3) 11.05.2007------ Draft Gradation list of he Norm Based 155 

pub 1 ished, 

(9) 19.06.2037----7- Applicant preferred representation 

against the Draft Gradation 3.1st. 

(10)22.08.2006------- The seniority list of the Postal Assistant-, 

(11)11.05.2007---.......Judgment and order passed by the Hon'bie 

high Court directing maintenance of status 

quo as regard the service of the applicant. 

18 

a- 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBLNAL 

(3LJWAHAT I BENCH 

•ritie of the case 	O .A.No 	of 2007 

Between 

Shri Hiranmoy a1.:ati 	Applicant. 

AND 

Union of India & ors 	Respondents. 

I N D E X 

Sl.No. Part:iculars Page No. 

 Application 1 	to 	'* 

 Verification is 

 AnnexureA 
 Anneure-F3 .... 

 Annexure-C - 
 Anne>ure-D 2.4 	- 

 Annexure--E 
B. Annpxure-F 2 	- 21 

 Annexure-O 30 
 Anne>ure-'H - 752. 

 Ann e > w 	-]: ..... 	33 34 

** * * * ** * ********* ***** *** **** ****** *** **** 

Filed by 	 Recjn.No. 

File WS7\hiran7 	 Date 	3. 7 D 

16 
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BEFORE THE CENTRAL. ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An application wider section 19 of the Central 
Administrative Tribunal Act.1955) 

O.A,No 	of 2007. 

BETWEEN 

Shri Hiranmoy }(akati, 
po"A M 	v4F1s61-.r) - 
Barpeta Head Post Office, 
Barpeta 

Applicant. 

VERSUS 

Union of India, 
Represented by the Secretary to the Govt.of India., 
Ministry of Communication, 
Department of Posts, 
Dak Bhawan New Delhi 

The Chief Post Master General 
Department of Posts, 
Mehdoot Bhawan, Suwahati-1, 
Assam. 

The Superintendent of Post Offices, 
Department of Posts, 
Nalbari-Barpeta Division, 

_,lalbari-781335. 

Sri Rahimuddin Ahmed, 
Deputy Post Master, HSG--XI, 
Barpeta H.O. Assam. 

Respondents. 

PARTICULARS OF THE APPLICATION 

1. PARTICULARS OF THE ORDERAGAINST WHICH THIS APPLICATION 

IS MAPS 

I 
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This application is directed against the order 	dated 

0207.07 issued by the Superintendent of Post Offices, Naibari--

Barpeta Division, Naibari. This application is also made praying 

for, a direction to the respondents to recast the seniority of 

the applicant as indicated in the draft seniority list of the 

LSG, Norm Based Officials, Post Offices Assam Circle, dated 

11.05.2007, by providing retraspec:tive promotion to him in the 

staqe of Norm Based LSG., prior to the respondent No.4, and to 

provide iim the other related consequentiaT service benefits, by 

modifying the order of promotion dtd.. 20,2.2007. 

LIMITATION: 

The applicant declares that the instant application has 

been filed within the limitation period prescribed under Section 

21 of the Centra:1 Administrative Tribunal Act.1985.. 

JURISDICTION: 

The applicant further declares that the subject matter 

of the case is within the jurisdiction of the Hon hle Tribunal.. 

FACTS OF THE CASE: 

4.1. 	That the applicant in the present application is a 

citizen of India and as such he is entitled to all the rights 

protections and privileges as guaranteed under the Constitution 

of India and the laws framed thereunder. 

4.2.. 	That the applicant entered the services under the 

respondents as Postal Asstt. way hack in the year 1968, 

2 

MIMI, 

- 
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21.08.1968) and by dint of his sincere service he was promoted to 

the 	Lower 	Seiec:tion Grade 	( LSG) on 	introduction 	of the 	Time 

Bound 	One 	Promotion Scheme ( 	ThOP). 	w.e.f.. 	18.7.1986.. To 	that 

effect the respondents issued an order dated 30.07.1991 providing 

him 	the said benefit of the TI3DP Scheme in the pay scale 	of 	Rs 

4500.00-175-7000) 	with retrospec:tive effect, 	i,e, w.e.f. 

18.07.1986. 

4$ 	That the applicant was again promoted to the stage of 

Higher Seioc:tion Grade -II in the pay scale of Rs 5000 	175 - 

8000, ,,e.f, 1.1.1995, in terms of the Bianneal Cadre Review 

Scheme (BCR). It is stated that to that effect the respondents 

have issued an order under Memo No }3/A--19JCh-II dated 30.01.1995. 

Since then-he has been drawing the said pay sca:Le. 

A copy of the said order dtd. 30.01.1995 

is annexed herewith and marked as 

Annexure- A. 

4.4. 	That the applicant begs to state that since 1..1.1995 

i.e, after receipt of the promotion to the stage of HSG - Ii he • 

has been working in various posts having higher respons±bi].ity 

commesurating to his pay scale even higher than that. In this 

connection it is stated that after 1.1.1995 he had occasion to 

serve as Asstt. Post Master ( A/C) ( Norm Based LSG), Public 

Relation Inspector (PRI)(P) ( Norm Based LSG), Asstt. Post Master 

(3) ( Norm Based LSG)g Deputy Post Master ( Norm Based LSG * HSG 

-II) up to 23.3.2006, drawing the pay scale of Rs 5000 175 - 

8000 . it is stated that the BCR Officials are required to hold 

the responsible posts and as such he has also been holding the 

said responsible posts. 

3 



(k 

4.5. 	That the applicant while was working as Postmaster (HSG 

- I) •w.e.f. 24,3.06 in the pay scale of As. 6500 - 200 - 10500, 

he received the order issued under Memo No B/A - 60 dated 

20.02.2007, whereby he was promoted to the post of APM(G) ( Norm 

E'sed LSG) in the pay scale of As 4500 125 -- 7000) belatedly. 

The applicant joined the said post with the hope that there will 

be subsequent order making the said promotion with retrospective 

effect. The respondent however, taking in to consIderation the 

fact that he was drawing the pay scale of As 5000 - 8000 in HSG 

-Ii, he was ordered to hold the charge of Postmaster (HSG-I) 

considering his seniority as well as the pay scale. 

A copy of the order dtd. 20.022007 is 

annexed herewith and marked as Annpxure-B 

4.6. 	That the respondents subsequently iritroduc:ed the system 

of providing notional promotion in the stage of 16(3 i,e, ( Norm 

Based LSG), holding DPC in the Division. Unfortunately in the 

Nalbari-Barpeta Division, no DPC was hej.d for the aforesaid 

promotion and for such inaction the petitioner could not be given 

the notional promotion though he was due for such promotion since 

1982 to 2004. It was due to the aforesaid inaction on the part of 

the respondents the applicant has become junior to the respondent 

No 4. Md. Rahimuddin Ahmed, who joined the Department on 

15.10.1993 only. Said Mr Ahmed got his promotion to the stage of 

Norm Based 1.5(3 w.e.f. 25,10.04. 

4.7. 	That the applicant begs to state that the pay scale, 

nature of duties and responsibilities of officers in the grades 

of ThOP (L3(3) and Norm Based LSG are same in all respect. The 

promotion in the stage of LSG under T}30P is made in Divisional 

ri 
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Basis where as the promotion under Norm Based LSG is made in 

JkL basis. Had there been timely DPC the applicant could have 
been promoted to the cadre of Norm Based LSG even prior to 2001 

ie, much earlier than the date when the promotion was offered to 

the respondent No 4 In Such a situation the respondents would 

have resorted to review DPC and provided the promotion to the 

applicant to the cadre of Norm Based LS& prior to 2001 as has 

been, done in c:ase of other similarly situated officers ç  and this 

would have prov ided the appi ic:ant an early chance of gettincj the 

promotion to the stage of HSG -I. 

4.3. 	That the applicant begs to state that the respondents 

vjde communication dated 11.5.07 circulated the draft gradation 

list. The gradation list clearly goes to show that the incumbent 

who is similarly piac:ed like that of the applicant got his Norm 

Based LSG w.e.f. 1.195. In -fact the applicant who got his 

regular promotion to the stage of HSG--II in the pay scale of Rs 

5000 - 8000 w.e,f. 1.1.1995 could not have been subsequently 

promoted to the post. failing in the stage With the pay scale of 

4500 -- 7000 w.e.f 20.2.07. It was theiefare the respordents have 

introduced the system of giving such .promotion nationally in 

accordance with the relative pay scale of the employee. The 

applicant highlighting the same made an application against the 

said draft gradation list highlighting his grievances. 

Copies of the gradation list and the 

representation of the applicant dated 

19.06.07 is annexed herewith and marked 

as ANNEXURES C 

5 
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4.9 	That the app:Licant begs to state that admittedly in all 

respect he is senior to the respondent No 4 9  MCI Rahimuddin Ahmed. 

Said 	Nd Ahmed joined the services under the respondents 	in the 

year 	1993, 	and at that relevant point of time the applicant was 

holding 	the 	post in the stage of LSO with the pay scale 	of 	Rs 

4500 	- 	7000., 	w.ef 	18071986. 	The 	applicant 	received his 

promotion to the stacje of HSG -- II wef. 	1195 	In 	the pay scale 

of 	Rs 5000 	8000 and as such under any circumstances 	the said 

respondent No 4 can not be treated as senior to the 	applicant.It 

is stated that the respondents by a communication dtd 	22..082006 

published 	the 	final gradation correc:ted up to 3107.07 	in the 

cadre 	of 	Postal Assistants, 	Postman and Gr. 	D 	officials 	under 

Nalbari-Barpeta 	Division 	wherein 	it 	is 	apparent 	that the 

applicant 	is the senior most incumbent in the cadre of 	P.A and 

Postman and his name has been reflected at SL 	No 	2 where as the 

seniority position of the Respondent no 	4 is at SL 	No 	80 The 

respondents 	have 	received 	the 	representation 	filed 	by the 

ppiicant 	but 	as 	on date he has not 	been 	provided 	with any 

positive 	reply 

copy of the said communication dtth 

22082006 is annexed herewith and marked 

as nnpxure— E.  

410 	That the applicant begs to state that the Honble 

Tribunal had an occasion to deal with an issue pertaining to his 

transfer and counting of the period of absence covered the stay 

order passed by the Hon'ble Tribunal in an earlier proceeding. 

The Hon'ble Tribunal, after hearing the parties to the proceeding 

was pleased to allow the said O ( OA No 448/01) directing 

regularisation of the said period covered by the order of stay 

vide judgment and order dated 3.6.2002. The re'pondents being 
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aggrieved preferred a Writ Petition before the Hcnble High Court 

which was numbered as WP(C) No.. 1142/03. The Honbie High Court 

subsequently on recording the submission of the learned CGSC 

dimi.ssed the said Writ Ptition as infructuous vide judgment and 

order dated 19.08..05, The respondents thereafter filed a review 

application before the Hon bie High Court ( RA No 90/06) for,  

review of the judgment and order dated 19.8..06. The Honble High 

Court on 11..05..07 while entertaining the said Review Application 

was pleased to restore the Writ petition with the condition that 

the present status of the applicant should not be disturbed. It 

is stated that subsequently the said Writ Petition was disposed 

of by the Hon'ble Hicjh Court in favour of the applicant. 

A Copy of the said order dated 11..0537 

is annexed herewith and marked as 

Annexure- F. 

4..11. That the respondents inspite of the aforesaid interim 

order passed by the Horib1e High Curt have issud the impugned 

order dated 02..07.,07, •reverti.ng the applicant from the post of 

HSf3 	I ( Officiating Postmaster) to the pest of Asstt.. 

Postmaster (A/C) ( HSG II), declaring and treating the 

respondent No 4 as senior most LSG ( Norm Based) on the basis of 

the draft gradation list which is yet to be made final without 

replying to the representations filed by the incumbents including 

the applicant. 

A copy of the impugned order dated 2.7..07 

is annexed herewith and marked as 

Annexure- G. 
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4.12. 	That the applicant begs to state that the promotior 

rder dated 200207 given by the respondents to hi.m to the stage 

of LSO ( Norm Based) in the pay scale of Rs 4500 - 7000 is an 

illegal and arbitrary order. In fact same should have been made 

with retrospective effect at least prior to 1195 ie the date 

when he was promoted to the rank of HSG 11 in the pay scale of 

Rs 5000 - 3000 which Is a post higher than that of LOS ( Norm 

Based) The respondent should have replied to the representation 

filed by the applicant first providing him the promotion to the 

stage of LSG Norm Based with retrospective effect and then they 

should have rectified the impugned draft gradation list recasting 

the seniori.ty of the respc:ndent No 4 vis-a-vis the applicant and 

treat the applicant as the senior most Norm Based LSG 5  and 

thereafter to promote him further to the r'ank of HSO - I 

413 	That the applicant highlighting the grievances have 

preferred representations to the respondents but same yielded no 

resul.t in positive and as a last resort he has come under the 

protective hands of the Hon'ble Tribunal seeking redressal of his 

g r i e vance s 

Copies of the representations filed by 

the applicant are anne>ed herewith and 

marked as ANNEXURE-H(Coliy).. 

414; 	That the applicant as stated above has preferred 

representations. highlighting his grievances but same yielded no 

result in positives On the other hand the respondents without 

answering to the representation filed by him 9  has made the draft 

gradation list final declaring the respondent No 4 as the senior 

most LSG Norm Baseth 

8 
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4.15. 	That 	the 	applicant begs to state 	that 	the 	All India 

Postal 	Employees 	Union 	(Gr. 	C) 	in fact 	took. 	up 	the 	matter 

relating to granting of notional promotion to the Norm Based LSG 

Caclj-es 	enabling 	them to rectify the mistake 	committed 	by the 

respondents. 	In this context while referring to a 	communication 

of 	the 	Director General of Posts Offices dtd. 	225.2007, the 

Union apprised the authority to recti.fy the mistakes committed by 

them 	in 	not providing notional promotion to the grade 	of Norm 

Based LSG. 	It 	is also stated that vide Directarates letter dtd. 

12.11.2002 	it 	was made clear to all 	the circles to fill 	up the 

Norm 	Based 	LSG Cadres nationally from the year 	when 	the norm 

based 	promotions 	had not been carried out so as to 	enab3.e the 

officers to get the benefit of upgraded posts in HSG 	(I). 	It was 

also 	emphasized in the said communication dtd. 	22.05.2057 that 

the circle authorities should ensure that notional promotions:be 

made 	in 	the 	level of NOT-rn Based LSG Cadre from 	year 	to year 

without 	treating the same to be an one time exercise and on the 

basis 	of 	such 	notional promotion the 	gradation 	list 	may 	be 

finalized 	in 	the circle. 

typed copy of the communication dtd, 

22.05.2007 is annexed herewith and marked 

as nnexure—I. 

The applicant craves leave of this I-lon'hle Court to produce 

the 	letter 	dtd. 12.11.2002 	at the time of the hearing of 	the 

case, 

4.16. That 	the applicant begs to state that the 	respondents 

in 	spite of there being clear cutdirection to provide 	notional 

IN 
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promotions to the eligible officers for promotion to the rank of 

Norm 	Based 	LSG 	Cadre 	have not 	provided 	the 	applicant such 

promotion 	with retrospective effect though he was 	eligible to 

receive 	such promotion 	even prior 	to 	01.01.1995. 	Delay in 

providing the said promotion to the applicant 	is nothing but the 

latches 	on 	the part of the official 	respondents 	and 	for that 

reason 	under any circumstances the applicant should not be made 

to suffer. 

In a nutshell the grievance of the applicant as 

reflected in the OA is that the respondent did not convene the 

regular DPC for promotion to the rank of 1.SG Norm Based in time. 

Had there been regular DPC then he would have been promoted to 

the stage of LSG Norm Based prior to 1.1.95 and same wou).d have 

entitled him with other consequential service benefits including 

seniority in the said cadre as well as subsequent promotion i.e 

przotion to the rank of HSG-I. The mistake committed by the 

repondents in issuing the impugned order 20.02.07 in not making 

the same retrospective had arisen all the related controversy as 

reflected in the OA. 

It is under the fact situation of the case the 

applicant prays for an interim order direct:Lng the respondents 

not to give effect the impugned order dated 2.7.07 during the 

pendency of the OA, or to suspend the effect and operation of the 

said impugned order dated 2.7.07 so far it relates to the 

applicant. 

10 
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5. GROUNDS FOR RELIEF WITH LEGI.._PROVISION: 

5.1. 	For that 	the action/inaction 	an 	the 	part of 	the 

respondents 	in issuinq the 	impugned 	order 	dated 	20.2.2007, 

impugned 	draft gradation list dtd. 	11,05.2007 and 	the impugned 

order 	dtd. 	02.07,2007 is per se 	illegal 	and 	arbitrary 	and same 

are required to be set aside and quashed. 

5.2. 	For that the respondents have •failed to take into 

consideration the guidelines issued by the respondents contained 

in the comrnunic:ation dtd. 22.05.2007 and 12.11,2002 while issuing 

the order of promotion dtd. 20.02.2007, and as such the said 

action on the part of the respondents are required to be 

interfered wxth. 

.5.3. 	For that the respondents have acted contrary to the 

settled proposition of law . in not providing the 	notional 

promotion to the applicant in the stage of Norm Based L.SG i.e 

effecting the same to be prior to 1,1.1995, and as such 

appropriate direction need to he issued to the respondents to 

modify the order of promotion dated 20,02,2007 making it 

effective from a date prior to 01.01.1995 and thereafter to 

rectify the mistakes in the Draft Gradation list of Norm Based 

LSG and to provic:Ie all consequential benefits including the 

promotion to the stage of HSG— I. 

5.4. 	For that the respondents have acted contrary to the 

rules holding the field in not making the necessary correction in 

the Draft Gradation list circulated vi.de communication dtd. 

11.05.2007, more so when the applicant filed detailed 

representation ventilating his grievances and as such necessary 

11 
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direction need be issued to the respondents to recast the 

seniority of the applicant and to treat him senior most Norm 

Based LSG and thereafter to provide other consequential service 

berefits flowing from such refixation of seniority applying the 

"Next below rule" 

5.5. 	For that the respondents have acted in violation of the 

norms and guidelines adhered by the respondents t.:hemselves in 

issuing the impugned orders and as such same after treating to he 

unconstitutional are required to be set aside and quashed. 

5.6. For that in any view of the matter the 	impugned 	ac:tion 

of 	the respondents is not sustainable 	in the eye 	of 	law 	and 

liable 	to be set aside and quashed. 

The applicant craves leave of this Hon able Tribunal to 

advance more grounds both legal and factual at the time of 

hearing of the case. 

6.DETILS OF REMEDIES EXHAUSTED: 

That the appricant declares that he has exhausted all 

the remedies a vailable to them and there is no alternative remedy 

available to him. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY QThS 

COURT: 

The applicant further declares that he has riot filed 

previously any appliction writ petition or suit regarding the 

grievances in respect of which this application is made before 

I .., 
.1. 1.. 
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OTY aummir Onawt cnrn' MMY ather }Kmch of the Tribunal or any other 

authority nor any such application 	writ petition or suit is 

pending before any of them. 

S. REt.. IEF SOUGHT F.Qj3 

Linder 	the 	facts and circumstances stated above 	the 

applicant 	most respectfully prayed that the instant application 

be 	admitted r'ecords be cal led for and after hearing the 	parties 

on 	the 	cause 	or causes that may be shown and 	on perusal 	of 

he 	the 	following rec:ords 	grant reliefs to the appiicant 

	

8.1. 	To direc:t the respondents to promote the applicant to 

the stage of Norm Based LSG with retrospective effect notionally 

i.e prior to 1.01.1993 and to rnQdify the order of promotion •dtd.. 

20.2.2007 accordingly. 

	

8.2. 	To ma::e necessary correction in the Draft Gradation 

plac:ing the applicant at the top of the same treating him to be 

the senior most Norm Based LSG in the Nalbari-Barpeta Division. 

	

8.2. 	To 	et aside and quash the impugned order dtd. 

02.07.2007. 

	

8.3. 	Cost of the applicatlon. 

	

8.4. 	Any other relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of''he case and 

deemed fit and proper. 

1 3 
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INTEPIM ORDER_PRAYED FOR 

Pending disposal of the application the applicant prays for 

an interim order direc:ting the respondents not to give effect the 

impugned order dated 02.07.2007. 

a 	a 	ala 	 ..,.a, a. flataaa Na... ..a..n.., a a 

PARTICULARS OF THE I.P.O.: 

1. I.P.O. No. 	34Gi 	4.c'fq 

.'.
• 	

, 	
T'...1- 

3. Payable at 
	

Guwahati. 

12, LiST OF ENCLOSURES: 

is stated in the Index. 
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VERIFICATION 

- 1 5  Shri Hiranmay Kakati, son of Shri E.,CKakati, aqed about 

51 years, at present working as Public Relation Inspector in 

Barpeta 	Head Post Office, 	Barpeta,. do hereby solemnly affirm 

and 	verify 	that 	the statements made in 

paragraphs are true to 

my 	knowledge 	and those made in 

paragraphs are also 

matter 	of records and the rest are my humble submission before 

the Honbie Tribunal 	I have not suppressed any macerial 	facts of 

the case 

And I sign on this the Verification on this the 

0 f 	eyf 2007. 
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In pursuance of Dtrfs New Delhi letthr no. 4-16/2002-SPB-1 7 , dtd 15.01.05 & No. 
137-42/2002-SpB..1I dtd 13.07.05; HSGI Posts are to be filled up amongst regular IISG-I1 
offlclalsl,e those who have been appointed on rguIar basis amongst HSG-ll norm based posts in 
the circle after observijig the instructions relatinc, to DPCTBOP/BCR scheme is only financial 

• upgradaiion. HSG-II norm based posts are to filled up by reuIar LSG officials as per rules. If 
any officlals declines joining against norm based LX3 posts, he cannot claim for 
posting/promotion in the LSG cadre, HSG-I1 cadre, and subsequent promotion to HSG-1 cadc in 
futurp 	 . . 

On assr.imptjon in the new assignment, Sri Hlrznmoy akati viii !o officiate as Postmaster (HSG-I)1  Barpeta HO purely en temporary basis In addition to his own duties. The 
arrangement for the post of APM(Ncs), 60,  reta HO will be made s:paatcly. 

Eti3i 
Consequent upon promotion/posting of ofFicials at Part-A above, th' following _Lransfvr 	orders are isucd in hiiu irnmr.,kfn 

SI 
No 

4.Name of theAOfficlalc Present place of.wosidng : ,; Office where posted arks 
on promotion 

-f Sri Bipin.Ch.Barrn • 	 ____ SPM, Ghograpar SO.- 1:T 
____________ 

APM ((31 Nalbarl HO Terminating tiMt temporary 

Ei(i) Thu SO do.... 
•2. Sri Harlmai Bhuyan 

••. 	.4. 	 ____________ 
SPM Sarthebari SO 

i 11 7Sd Sarat Ch.Barman ibarihO'.T: APM 	 Malls) 
. 

öig. 	A7&r 
Nalbarl HO .---"-- 

---
o.,.. Kakaff 

rpta HO  

El 

: 	 •. 	- I 	. 	 ANNEXURE- 90 

• 	• 
• 	

..; 	 f 	. 	

. i 	DE?ARThL"r 01 POSTS JNDIA 
Ofioc ofUCSpcnfltcnL1en(of PtQjccs Ncdbin 1cujta Dvon 

NaJ 	781315 

1 	No B/A 60 

: 

In Ipursuance of CO'S/GH memo no Staff/1325/POs/06 dtd 09 02-07 the 
fofloMng PA(P( ),Qre' approved for promotion to the cadre of LSG (Norm based ) in the Scale of 
R.s. 4500-125-7000,wit effect from the date of assumption of charge The offIcials on promotion 
to LSG cadre are posted in the Posts ( LSG  ) as shown again eatn + 1k 

1 	
1 I 4t 

• 	.. 	. 
1 

Si 
No 

Name of the Official 

	

- 	.................... 

	

Present 	place 	of 
working 

._• ,,_•,._%. 

ed 
.marks 

 SrI 	Dwijendra Nath g. SPM, Tihu 
SO 

Vice vacant posTalukdar 
IPA,e 

	where 

Nalbarl HO 

 Sri Harlsh Ch. Sarma Offg. APM(G)  Barpeta Ho Vice vacant post. 
BarpetaHO  

 SrI Santosh Kr. Offg. APM(A/Cc & PA, Nalbari HO Vice vacant pust. Samia Natbrih 
 Sri Srlkanta Barman Offg. APM(G) 	1 

----• 
PA, Nalbari HO 

____--
Vice vacant post till receipt 

N&barj HO . of potina order on 
rcmoion to LSG cadre 

from Girwahati Dn 

• 	(B. [airagi) 
Superintendent of Post Oficcs 

Nalbarl Barpcta Divisioi, 	• - • 	• 	 Nalbarl--781335 • . 

• 	• 	• 	 4• 
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li)ay be 
Jfl((j Otif wh1j 

1'LUfl.1 	I;e 	
n objec0 i rece1.1 fcbn Your 

OfflC wit 	
3(t1I;'cc) days it vij be 

lakc11 lj;: 
11 gi'ac;a(j0.1 iit 	in ord• 

liicio•.. 	•• • A iS 

b 	• 
SUI)CTIII(CJJdn( 

orpQ ofucc Naj 'a;-j 13:3 'pc 
I J)j VJflj(j1 
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J. 
b 	LSG vhch I birth enhiy atacheo 

- 3 	2 - 	orty 00 
23-9-73 15-10 93 

____ 
25-10-04 Naloan 	- 

Ahmed 00 
00 J 	1-3-47 18-6-60' 16-5-06 .  su_ ._ 

SubodhGhO  
C;1nmoyPuvaStha OC 1-4-A7 

- 
10-9-70 I 	16-5-06 -CD-  

1 Maniram Mih ST 1-7-51 24-7-72 16-5-06 
----.---------------------------------------------------- . 

A. Rahman Mzumdar OC 1-3-48 -. 8-6-67 16-6-06 Cacna 
---- --....- 

Ja\-2fla Kr. Dev OC 3-12-47 3-11-67 16-6-06 -00--  

3_3.48  
o- 	.1 

iOArJfl Kr. Deb OC 1-12-46 il-11-67 16-6-06 	1 
I 

F. K. BrahmacharY OC 1-1-48 11-11-67 16-6-06 	I ------- -dc-- 
_ 
DC 1-10-48 103-68 I 

,.-.nin,_Rouu_______ OC 1-11-47 29-3-68 16-6-06 	I 

3haChare9 —.-.---------------------------------------------- Q711668 16-6-06 
6-6-O6 

- 
-do- 	I - - :. .JAn3ndMohanDaS .OC 1-7-46 

n2tChOUhUiY DCI - 19-3-47 [ 

-dc- 
1OOVrflSflfl OC 1-10-47 -  26-7 	9 6-6-06 - 

• 	/. 
Chakrabov  

Coudhury 00 15-47 3o1IJos°°i_-L 
00 1-11-46 23-10-69 16-6-06 -do- 

• 'Jn 	n._Dev 
E 	cn Roy 

-____ SC 1-11-7 ---- .r-i1 o9____ lb 6-06 -a:- 
- 

____ 
arenZr3KtD2S SC .27,7-502I 0  I 16-6-06 -do- 

- 

va'.'a ne" OC 2-9-4-8 I 	74-3-70 9-7-07 -do- ___________ 

OC[14 771 q 2-07 j_ __ sjChanda 
OC 3-2-51 17-3-12 	I - 

i 	nita 	efl - 

; :T - 
Si _ 1--51 63 9-6-72 	I 7-2-O7 Darra 

r-nrm Boro 
00 -33 5-10-68 2:-2-07 SiV2S1 

00 
....... 13L8 

- 
2-12-68 2-2-0I 

Sarrna or 	- i-°-47 13i7-68 
2 	2-07 
25-7-07  

-a: -:- 	 - ... 
Gs 'am 	00 	1--42 	-8-5G 

--------- ------- 
S:no ST 11-7-50 11-2-72 26-2-07 SvasE:r 

--__-- 
.- ------- 

-------------------•.-- - 

• 	 .• 	 -;.;.• -.. -:1 	-Ji: :- 

Retired 
R2tired 

Retired 

Retired 
Retired 

Retired 
Retired 



-4 

• -: 	.::.-::: 	
- 	 - 

aAchfl3_ OC i 	13-_±2 _LL-'-_ ""------•------------ 

Ch Klita OC 2-3-4 8 i-2-69 27-2-071 Guw3hj__.  

OC 2-10-49 10-8-70 27-2-07 Sivasaaar 	I 37. 
Mazuir Rhrnan 

OC i-i[ I7-66 i-3-07_ Dibruparh  

j.HLos\..'ariThakU 
Dibyadher Sonowal ST - 1-11 8-68 1-3-07 .-do-  

OC 1-1.50 23-8-69 -3-07 Sivasaoar  
41. 	Abdu Rahim 

1-11-49 10-1-70 1-3-01 - DIDruoam ___ -- ----. 

4.. 	_ Rura Pd. Sarma 
- f 	OC 

Suora:Deb ___ 	- 

ST 
1-4-48 

1-12-49 	I 
31-3-70 
29-1-7 1 

	

-3-0I 	Goalpara 

	

1-3-07 	Sivasagar  
- 

44. 	1 Nrbn Saikia 
z5PernssaflGO9Oi OC 

OC 
28-2-50 
1-9-47 

2-3-73 
8-10-68 

1-3-07 
2-3-01 

Tinsuk  
Naaaori  

Lunuam KaIrLa 
1-7-48 17-8-69 

 1-7-48 

	
1 - 

I 	2-3-07 Guwaha _ 4. 

1-2-69 ~3-C
7  47. S:va Nath S aEETE7  

S'.Dr Bo 
49. Subc 	Dey OC 17-7-48 1-6-69 7 Naqaon  

j 	ST 1-9-50 24-12-71 -3-07 Naaon  
R;an;mohafl Das 

1-2-51 9-10-72 5-3-07_  D ib ru2arh  
I L PJL_ChoudhurV ISO 

- OC 
aiBasumatary -- ST 	I_4-12-51 16-6-72 5-8-07 DIDruoarn _ - 

53. 	N 	maDey 31-12-47 	21-10-69 6-3-07 Guwahati 	____ 
P5g. Sur.. Kr. Saha - - OC 23-5--49 	I 3-11-69 73-07 Dibruqath'  

aNathKaIta -  00 1-1-49 29-3-70 73-07 Urfl 

55. Oh. Nath 	_______ OC 11-2-50 18-9-70 9-3-07 Darrano  
:sutrahar 00 	1 1 5_3-48 13-3-72 	19-307 Sa  

53 Jr_ Oj 	D2s --.  OC 1-1-48 25-9-68 10--07 Drrarc ----- . -•-.-- __ _ 
- 

	OC- 23-i0-D 
__ __________ 

- 25-2-71 12-3-07 Guwahatl  
ahman 	- - 

 
60GaC. Boro - - - -ST 29-12-48 25-7-72 13-3- -- 	Darrang  

OC 1-11_48 15-3-70 15-3-07 Goaloara 
Sarma 5' -aaan 

- OC 1-9--48 19-10-68 	I 19-3-07 Guwahati  
62. • Hazai 

DabenCh.Patowary •- --ST- 	- 1-48 	.16-5-69 
00 	67-50 1  

T 00 	6-1-49 
11-2-72 
15-5-70 

23-3-97 
23-3-07 
27-3-07 

1  
Svasaoar  

i 	Darra_ 

- 	__ 

I 	64 	Go L 	a 	 I 
65. 	• N:z Oh. Ra,bongshi 

ST 16-7-9 1-1-72 28-07 I 	Naaon 

00 28 548 24-8-68 t-4-0 SvasacE  
:mn 

SC 11-1-53 12-6-72 2-4-07 • 	
------ Pam 

'39 0 	ar __ ST 
00 p1-i 

1-3 50 	' 
H 

_501' 
2-7-70 
4-8-69 	1 
_------ 

5--07 
3--07  

Jr'oar 
01 	- 	 I 	I Lfl 1 	4 	. • • 	 - 

- 	 1•. 	 -.ST27-53226-fL 	5 
	 boa!Psia 

.1* 
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PO5bQter Generai 

' 

- 	tThriu Proper  tj 

at br kcfti ;9  une,2007 

LTr'r
OFCIALS (Poe'- I 	

p 

t 
• 	.$pc' 	

No 	
: AT NA 	TH 

1 1cted .r. 

ou th 	 ; I nts : g -c,0 th 5Lt 
obc ç 	f-(1 	

anr nec 	c;cti. 	 r 
 ect 

 

:i Th: 	
. 	 -iad 	the DExJttrneft 

	cd WaS 
YOflirjfJ oLG 	

dptcj 	C 1400 ' i 	SPNL o 6/A 	acted 5U-Q7- 
. 	 t. 	I 	

I 	/. I' -. 	 - 	

- 

•) 	 Sj, 	p 	 1u 	
t.0 u e 	puy 	U3U-• 

2J00 Eao2r No'v OflQ178fl) u eSolL095 	
"ide 

iin No.i3/A -1fQ-j D:d3o 	jcI fleth 	
have bn '..o!the 

ihr r have  be wr w f ooj_ n vo 	ana coat,e e as 
/tM (I\'Cs) (flfl BCcdLC 	RP) Nuric 6cs LSGJ  tPM(G) (N 	 LSC) 
DPM CNom Bc.sj LSG &Hsc 	~3-07 	cJr-Q 	

j R5oü01--800 a 
the fiad wh 	)ved BCR sccje 	

be hier 	
i nave 

• 	 . 	

- That Sir, I flme been.worb.In  as  PomaHS(-j) 
w.ef. 24-03-06 	Scde of ot SPOJNJb 	No. E31 A.-60  Dated 20-02-07 VAlereby I 

wac 11fltedto ir 	(Nonii Based LSG of SCeRS 4soo-1;70)hdI I)Of1ed 
APM(c;) nomi bas LSG on 2-07-O7 n ho 	c the 5O/N(bQj 	and 
imtruction of t-e memo nce there u0s no 	

in the 	(e :i HG- i dravAnQ 
wQ 	

order 	sd n1e11) to offide 	fl1OteI-(JSG) 
consid 	rftv and to thQd findc'; 

impUcctj, 5) That i; 	 frori SPOi'tba. Nc-. 660 	20-02-07 that 	L -1 to 

	

d HSG RCp e fo up rat 	pay. The d 	i too iat kill 	
LSG (TBQp) and BcR(H5G) e 	c pay, viny so many 1id We 
toHcc mD 	id d1p to go 	5upe-n 'jjn 	t sce of Rs,00- 

1050Q, it is not un1rslood I - 	 . 	 • 

I 

-- 	

,. 

• 	

.:-- 	 :• 
- 	 - 

- 	 - 	-ii-. 	•:. 
•,. kI1 

Jr 

• 	- 	
- 	 •-9•.-,• 



• 	 -- 

lhcit sir, 1h 	rectorate i 	 introckd t!,)e system ci nicnc m othri  T. LL co&e .'Non 	ed L5c1). Accorcirig o the theth1j crnexed to frc Iet.1e Nfl 4-'o/Q7cijj11 L)otec1 20-11-06. 1 cJloUcl te prnrnrj to norn 
k. aed LSG hcna DPC n the 	8 me N71C vics not hel 	I was n Prom OtbrKjfy ckarin penod 192.t 2004 Fpr the fcait of the a.thotity, now becume juror tn M Rchmudj Ahmed ho ned on 151093 the Departm a-id was promoted on 1 0O4 c 	 tIo t r1Th c b]ed LSG1 e cpa 	LSG Eccici injcj 7) 

That s, the ce ci )TBOP4(LSG) id no haed post 	LSG is cdejc in di - '-peis The prc r4j-1 tc' .5C under IBOP 5dme is rnace in Cv,joc basis crid floy' p nflction to nocn) based L% n Or de basis, The ncton prom ior to ncni bad LSC made 	bo cking jr to zoo 	the 	onty of the uio 

	

joifc1hjveI,(d DPC orid romc?ed rr; r tiorly 	betw j1  o.er 2001 -2003 O u and ocu , I become se today to 1oroffd Rthniun Aied who had t11ei th df 	o DP 	ur4y nd ri ncin 	cdd have bee, béore 
ahit ckn Ahr eJ Gi d e Gt cdcA ion Ust u Ncm based LS f1 dth Futl,er u wg d ,i nicteji H$&-i cc'dre earirer oso ) iu 	in the gradotio>n st  Deoii e 	 rt i eer thc 9i 1ibi F(r, Nch, Drr,r i ed th 	 on 01-o9- 	 Om ote tonxrr, based LSG w eJ 0 -01-95 
ii Nch must be Pnotea fluniy in Oue time resoedivdy As a ret, s ne is on ' I o of Gru(j( ia 'A Norm bused LSQ fic Lewi thcdc be ponicted LttpljV 

iiI-€ Shn Ncti, to thenorm ousecj LSG rxtoncy o thct I con eroy aje ti and m ust nc be d,r1ved teruory 8U t has n beTck -, tii Th 
r' tIonty UntoLihJ and iç1ojej tie ptoc. 	.'rtionc,t pçomcon The non- of the -om- by the 'tho-ty caj 	inconv eric 	ser- ey' offi i ol c  in pi om o'ti on 

lrt aro stites toterJ aboue yo' ore requ 	nyto ccid my eonces aid y 	fr hid In the mther so th 1 	fle deved of my etime aid ju5tftjed status of.prom otion to LSG Co&e in time 	er it' cio è*je torn e. of you- I.inch - sI 

V 	

,.. 
V 	 •• 	.. 	-• 

- 	 V 
- 

V 	

. 	 Bcpeto H.o, 	
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- 	 AIVNEXtJRE- - 

D PAj i 	I OF Poc N JffJA OUice of the SuptrJ lndt of Pt Offict, 
Naihjrt J3arpcta Dris,on N 1 Ihar73133$ 

•: No. B/gj G, 
; 	

Dated atNalbrj the 22-005 

to 

All PMs/ SPMS, Under Nalbari l)apei.a Divisk •  

Kd1y find herewith a copy of the Gradation 	coected up to 31-O7-O6 in resct of P Postman and Group.D officja1 und Nalba Baeta 
Dision for favouf infoti0 and circulat;oij among the Sff working in your othce. 
Please obthth siare.s from the ofcs against thcir name and resubmit 

	th 
CO!TCCtioril alteration i additio if there be any. may b added th the space below the name of each official after ConsuItthg relevant service dOcuments 

• 	•., 	•. 	..,. 

Enclo•- 	As above. 
.... 

, 	- 
1 . 	 . 	. 	.. 	..... 	

.; 	. • 	. 	.. SUpflt&ñdent orpbst Offices 
Nalbarj Barpeta Division 

Nalbarj.78 1335 

•. 

 

T. .. 	. 

••. . .. 	 . . 

• 	,.• . 	• 	1. I. 	•• 	. 	•• • 	•. 	 . ....: - 



'. 1] .,J)ehendra Nath Dka CC 01-09-46 09-05--67 

2.,,Santosh Kr. Sai*na CC 01-05-51. 07-02-74 

13.,,Upen Basumataty 	sT 07-03-47 02-09-70 

I.4.,Phuldra Nath Pathak SC 01 -112-46 16-06-72 

I 5.,,Rajani 1't. Das 

I 6.,,v1ahesh L 

- 	17 ,,Mahesh Cli iarman 

18., Lankessar Bard 

Atta 

SC 01-12-53 15-05-72 

OC 01-06-51 27-08-71 

CC 01-03-52 19-05-73 

ST 01-06-5021-c5-; 

"K 

c;RADA'n(j LIST OF OJ11C11\.T.. IN PA C\DP L 	NO OF POSi.) 41 

Seale ( Pa 
	 ( As on 31-07-06) 

T 13oiLso) 	4500--125-7Oflo 
BCR(FS(T-1I 	5Ut.0 l0-800 

No 	 o1 ofia1 Comm 	 DO entp Ofttad 
Ti-' &pt 	in PA cadre 

1 	2 	3 	4 
I Sr I-11'ima1B1iuyn O. 	()1-03-47 2 -0366 	21-03-66 	SarthebanSO 

HnrpoiKkaij 	001-11-48 	-08-63 	28-08-68 	Ptarpet2 HO 

3 , Dhirew ar Kabta 	OC 04-07-48 03-2-9 	03-02-69 	Nalbari 110 

	

 n1dra Nath Strma C)C 01-0347 12-02-9 	17-02-9 	SdrupLta S.O.  
5. 1 , Dinesh. Ci. Kakatj CC 01-03-50 22-i0-6 

	
12-02-69 	Nalbari HO 

6 ,, Hansh Cli Sarrna 	• 01-01-50 0701-70 
	

07-01-70 	Baeta HO 
7. ,,Hari Ch. Barua 	CC 01-03-49 2?0 -70 	22-Qi-70 	MorowaSO 

ubaneswarNath..O... 01 03-50 1 22;121O, 	22Lj7o 	KaparaS0;... 
9,, Jo.-mdra Nath Das 	S F 03-1 1-50 20-05-72 	20-05-72 

	
flariola SO 

	

l0.,.Dwijenda Natli T.alukdar OC 01-04-51 17-06-7217-0672 	Tihu SO 

03-04-73 	Nalbari HO 

07-02-74 	NaIhari HO 

02-09-70 	Barpet Road 

1-06-72 	Nitvanancla SO 

15-05-72 	Jagra SO 

27-08-71 	Baganpara SO 1 

19-05-73 	Barpeta HO 

21 05 73 	Dhanbil SO 



12.07.72 

20.08.70 

29.05.73 

01.04.70 

27.07.68 

I 5.u8.72 

20.05.74 

21.03.66 

21.03 .72 

23. 10.69 

01.03.79 

03.08.79 

12.04.80 

15.04.80 

12.04.80 

18.06.80 

24.06.80 

04.07.8 1 

16.02.81 

1.8.10.75 

21.07.82 

02.04.83 

04.04.3 

BhclLi 5') 

Tamulpur SO 

Jalah2hat SO 

Bongaon SO 

Nalhaii H 

Barama SO. 

Nalbari HO. 

(Thograpar SO 

Pathsala SO 

Nalbari HO 

Barpeta HO 

Nagrijuli SO. 

Khai.abari SO. 

Sirniaguri SO 

Kalcilahari 
Farm SO 
SantiNagar SO 

Kumrilcata SO 

Milanpur SO 

Depn to Ghy 

Makhibaha SO 

l3anagram SO 

'v1uka1mua SO 

DMOffice 

H. 4,17, .. 	H 
H 	... IT 

.1 	H. 
1 9 	Sucjva Kt, Dis SC 01 -06-9 12-07-72 

20, Pjwl-aiyon Di ,, OC 0-04c 20-0-7o 

21 ., Khandra N. Das ST 01-07-54 29-05-73 

22 , P 	iiod 	Bai maid , OY 01 -03 4 01-0 	7'' 

fl •047 27-07-68 

24.. 	1ar 	F1. D Sc 02-7-5 1 15-08-72 

i1-;nCa Nth Das OC 21-08-16 11-11 -64 

Barman OC 0 -04-47 21-03-66 

27.HAkka Au 	. OC 22-11-50 21-03-72 

2. ,.S.K. Bannan OC 01-02-49 23-10-69 

29, Eakin Ai Sikdar, 	. OC 28-09-56 

30. ,,Ajit Medhi OC 01-05-50 16-10-73 

31.,, Phulenclra Nath Gayari ST 01-03-58 12-04-80 

32. Gopal Chanda . 	OC 01 :1  1-57 .15-04-80 

33,.. Khagendra Rabha ST 29-05-61 12-04-80 

34., Chakradhar Gayan OC 25-12-48 14-01-71 

3. ..Abdur Rahman.I. 	OC 01-06-47 02-01-74 

36. ,.I3dan Kalita 	OC 01419-48 13-12-74 

37.,, Kalyani Sarma 	OC 05.41-55 16-02-81 

3$... ChandjKalita 	.. 	OC 01-10-50 18-10-75 

39.,, Khagendra N Paiowaiy OC 01-10-52 17-06-78 

40. ,.Anowar Hussain I 	OC 01-04-3 02704-83 

41.. Madan Ch. Barran 	OC 0 1-02-59 04-04-83 

-. 

;.. 	- 	 . 	.-. •iI. - 	 . 	1.. '.4. 



so - 

12, ,,flib1r J;xiian )C 

43. ,, J3liai'atj I -1aaka SC 

N 	(Th. I3am SI 

•l-5, I3uiav Kr. Sanna OC 

v 
47, Bhulxm Pathak SC 

• 	 4 8.., Fl atieharan Deka :OC 

]3asanta Sarma (')C 

INA  

Ut 1 0-61 	20-07-83 	20.07.83 Nizdhaidama SO 

11-02-60 26-08-83 26.08.83 HaThh:mga SO 

01-02-63 6-1 1-83 16.11 .$ fl:,cia W 

16-1 1-83 I 6.11 .3 Dcun to COiH 

01 -0664 17-] 17.11.83 Ithu ISIO 

01-01-57 18-11-83 18.11,83 Barjmakha SO 

T62 16-17-83 1.6.12.83 N1hai 110 

01-02-61 16-12-83 16.12,83 (iopalbazar SO 

BelsorSO 

i.L1: 

01-03-57 29-05-80 	12-07-88 

n.ussajn Toc 10-03-67 17-32-83 17.12.83 Mandia SO 

Hsrnj SdarOC 01-02-64 17-32-83 17.12.83 Sorbhog SO 
52.,, I- Iileswar Baan OC 01-04-63 15-04-85 15.04.85 Nalbari HO 
53 , Brnod Barman OC 01-01755 , 07-08-85 07 08 85 Barreta HO 

4 	Ranut Sukja OC 01-05-66 25-0746 25 07 86 DA office 
55. 	Balorani Das J. OC 01 ()$50  33Q97-3 13.07.77 Nalbaii HO 
56.,, rvnKaliti OC 01-10-61 14-10-86 14.10.86 PatKsalaSO 
57 ,,Ba1oramDs II 5C 01-08-60 29-01-87 29.01.87 Bidyapur SO 
58.,, l3habcn Basumata' ST 01-01-63 05-05-87 05.05.67 DivI. Office 

RjcnKaiita OC 21-10 07-05-87 07-05-87 113howanipursO 
,.Azizur Rahman OC 01-01-59 07-05-87 07-05-87 Kalgachia SO 

61... Dhnbajyotj Das OC 0.1-01-60 20-05-87 20-05-87 Barpeta HO 
62.,, Babulal Pd. Sali OC 05-01-55 03,07,82 27-07-87 13acia Road 
63. ,,Lotijl TalIlk(lar OC 01-01-57 27-04-2 29-O6- 

MDG 
Assam Svntex SO 



I 	
.. 

6.Ch(j t 
 IKI kajhongioc 01-03-53 24-09-80 	18-07-88 	Tihu SC) 

o6 Sunafl( deka 	OC 	0i-06-5I 01-05-74 	25-06-89 	Nalbari HO 
67,, Upnd N. Tavua} OC 	01-07-6 	07-07-s0 	07.0G89 Baja Ll College SO 
6S.-,RItall.RovOc 	01-03 	26-09-89 	26.09,89 	Di1 office. 
9.,. I3iod Sarama 	aC 	01-01 -62 06-11-91 	06-1 1-9 	Chowkha,;r Sc) 70 	ama lnichy 	ST 	01 -12-63 06- 1-91 	06-11 -91 	J)oornnj SO 71. 	tr })vj 	OC 	01-02-60 07-11 -91 	07-1 1-91 	Barpeta HO. 

72.,, ;ThdurRahinm fl OC 	oi-o- 	01-07-92 	01 7-92 	DM office. 73. Mukut Saa 	OC 	.04-07-67 03-07-92 	03-07-9 	Nallbiri HO 
74.. J1eswar Swarai- ST 	28-03-67 03-0792 	03-07-92 	Mussa1pur SO 
75. J'ramode Ch. Das 	SC 01-09-52 27-04-82 	20-05-93 	Tthu SO 
76., F[emanta Sarma 	OC 01-01-53 23-03-7702-08-88 

Patacharkuc SO 77, 	Nath 	OC •01-04-54 23-01-79 	28-07-88 	Ba'Peta Rd 

	

An Kr PthaJ 	OC 01-03-57 04-05-82 	04-05-82 Chamatj SO 79 	 'náa N. Da OC 01-09-50 11-07-78 	05 05-90 	Kithaflc SO 
AJiJfledOC230973 15-10-93 	151093 	BactaHO1/ 

X1.. Dilip Kr. IJaloj 	SC 28-12-72 03-0194 	03-01-94 	BaeHO 
X2. ,Dinesh Sing BrJrna ST 29-12-61 31-05-94 	31-05-94 	Sorhhog S 
1, Bhb 	Kr, Da Si 13-08-66 21-02-91 	12-I 2-94 	Rarnpur SO 

	

.,Pare Malakar 	SC .01-04-69 21-02-91 	12-12-94 	Nalba HO 
S. ...I3ipui Kr. Dutta 	OC 30-03-0 01-03-95 	01-03-95 Nalbarj.Ho Manik Das 	. 	OC 31-08-47 18-03-77 	03-O-88 	Sanekuc SO 7. .. A.jat All Abmeci 	OC 01-03-73 11-07-95 	11-07-95 	Barpeta Bz SO 

---- 



• 

. 

V 

S Th72 -79 12-07-95 l3ar:ia HO 

Ki 	SO 

ien )ci 0 M3-7 -9. O9-4.96 D 	oiTice 
• 	 nhj 	(C 31-01  004 496 DM office 

Pam 	()BC:300:72 I-04-96 11-04-96 BaictaRd. 
• 	

c :.0.I)3-77 ti27 796 	. 02-O7-9 Niba HO • . 

• 0 , 0 	 - NaIN6 NO 
P 	1kn J'p 	a k u 	C 5-09-49 1. .4 	2-71 q 02-1 l3ahanhat SO 

96. ,,NravarS;u'nia 	'.)C 01.-04-6. 30-0442 30-04-,. Bankuchs SO 
97.,. Binay Choudhuy 	OC 10-03-76 10-03-97 10-03-97 Nalbari HO 
98... Miina1Mjsr 	OC 

• 	. 
0 0 	 .0  

21M1-7 10-03-9';' 10-03-97 r)iv1ocficc 
99. 	Maim Ch N'ijh 	()i "Di 01- 1 0-72 

. 	0 	 • 	...... 
JO-0-9 

. 

10-03-97 
• 

Dii! ofice 
0 

100, Milnjnjiflas 	aDO 01_03.7 i.0-03.-97 10-03-97 N,11)lrlHO 
11. .Bhagirath Das 	ST 300973. i6-.l19 16-11-9 Div! offke 

SaJmcndi'aSani. 	OC---Oj-04-7c .•. 
161j9 16-11-9 Divice 

Rup Talukd1i 	OC 2-07.-7) 10-12-94 10-12-94 Dii 
104.,. Haladhar Pathak OC 01-03-3 1  -'2 -o 5 -x 13-05-2 Howly U 
105 	K.R. Ray 	S C . 	01-01-72 01-03-95 01-03-95 Cb:a SO 

Babita Da 	OBC 01-02-74 24-01-2000 24-0I-2.c00 Dcpn t CO 
rzaii 	OC 01-1.0-59 05-02-2000 05.02.2000 Baqela NC) 

l(.,.kabcharan IJas 	OC 01-10-61 	
. 9-02-96 28.07.20i0 BarpetfAO 

1.09.,, NiranjnDeka 	(DC 01-06-61 1-10-94 15.07.97 Kaznarkvhj 
1.10. ..Nahui Hussajji 	OC 01-07-49 07-e7..78 20.07.88 Barpeta HO 

0  

. 
0 	 0 	

0 	0 
O 	 0 

0 	•.• 	 .•'.'..• • 

• 
0 

0 
• 	

0 

. 	

0 

0 

O 

• 	
0 	 0  

O• 	
• 0 '0 0 

0 

. 	
0 	
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Lj 	l3.ho K1it 	0C. 01-03.57 	 01.10.81 	Kaa S 
112... KJiorKr Thiuk(1' SC 01-01-71 16-1 193 16.11.93 Depth. To RO 
113. Gjndi 	Painn 	00 01 Ol-ó'j 1 5-02-9 21-] 1-2001 larnbulpur SO 
114 	'1uUitar Ah 	OC Ol-j3_? 12-12-7 3111 02 BarptaHO 

00 01-08-54 17-12-97 31.11.02 BaetaHO 
116. ,Ngen Basurnatarv 	ST 31-0- 22-02-96 31.11.02 	Barpc:aBa7r5 
117.., Adu1Hm 	00 21-01-7 17-07-03 17.07.03 BaeHO 
118 	Gunjndri Pat1n 	OC I 3 1-12 	9 17-07-03 170703 BarpetaHO 
119 	Kashna Kt Dis 	OC I ,  

24-12-77 
.-.. 

i7-07-03 17 07 03 Bat-peta HO 
120 , Mniu Das013C 01-06-79 	17-07-03' 170703 N1han HO 
121 	Phamdhar Med 	

' 	OC 0207 5 25-64-85 
.;••. 	. 

25-04-85 
'H 

Banara BZ.  
172, Abdul Khaleque A1ernd  Q( 01-1 -73 22J2-2 22-12-92 Mayanbari so 	

: 

123,, Ga1taiDas 	Sc 0105-71 05-11-95 05-11-95 N1banHO 
124 	,loy SanlarT3aaaQC 01-O48o 1. 29-05-04 29-05-04 	1 NaThan HO 
125 	(Thzmdn Ch'udhuiy OC lit 	 S 	I 

4 

28-02-80 79-05-04 29-05-04 I 

Patlisala SO 
126, Dinesh Paihak 	Sc 01.01L61 31-12-98 0103-04 Thamna S.O. 
127 

, Dharanjd,-r T1ukc1)C 01 -03-53 26-07-80 01-03-04 NaThan HO 
128,, 	anwn &rafl 	0130 31-01-76 17-03-04 17-08-04. NalbadHO. 
129. ., Maliendja Talukdar 	so 01-01.61 19-05-82 19-05- Divi. Ofiie. 
30. ., Dilip i . . 1)eka 	OC 03-1 2-61 01 02-02 

.1.31.,. ushii.Ki'. arnia 	00. 01-02759 01-1298 

05-01-0() 	Barpeta Read 	.: 

MDG . 
05-0j-'t; • 	DarpetalK) 

I. 
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ReViCIN 

I BEFOItE 
THE HNBLJ MR. JIJ 3TJCE D. BISWAS' 

THE HON'BLE.SM JUSTj AN1MA HAZARIKA  
1 1/05/2007 

Heard r• 
H. aaj le'ed Asst. Solicitor General of Inja an 	so \fr Siddfllartha Sa learned COUflSe for th opposit party. 

This reviw pe4ion hasibeen 1ed for review of 
the order datec '9.8.2o5 wheby a Division Bench of this Court drnjed he 

Writt Petition (C) No , 1112 of 7 - 2003 on. the gr)una tat it herne infictua5 It may 
be mentioned ere tlat the (earne,d oounsei for the Union of India 

nade alsubrnjson that the petition had become nfrucjuo5 -Mr. RJ-jman subm 	th 

	

its that 	e 
- . 
	hj3j0 	 on ehaif 

 
OF the Union before the learned Divj.j0 

Benolli was on W wrong premises. No such 1nstruotjo wa iven to Ithe learned Counsei by -. th Union: Mr1 	
sub:.th that the aforesaid 

order of thsn-ijs1 be ecaijed nd the writ petition be 
heard on merit. 

Consiuerirg the ubmissi ns advanced, we think 
that a decision hn meritis reqned to be given in the 
writ petition fed by h Unj of India Hence, we 
allow this revew pe ition, cafl the order dated 19.8.2005 and direot the. .stry to list the writ 
petition for heaing in he veel beginniTlg 28th of 2007. 	 May,  I 

fJ It may he 	rLtj 	here hat the present service status of the rf3 Dc)nder1t hall 4ot be disturbed in any manne till dispcisal of tie writ iietjtion 

The -review, petitin. accor 
of. 	 ing1) stands disposed 

'... 

JuDGE 
7 	.3INGH 

I- 



-. 	..-.',., 
- 

•1 1)11' \U 
1 )l 	jJ (II 	l'j 	JMlt,\ 

	

I 	o( (Itip 	iut iuk ui utf 	Ii (Il Iu 	u, 	1 	Ii up 'i I lit luoul I J iii ii 
Ilk T r 	i H \ I 	liif L 	

) ILI 	i 	J 1111 	ih 	0) (II- (II)! 
1. 	 • 	

1 	 .. 

	

4'! 	

ill 1uru;iiie ol CC), (c''ah:iI'8 memo No. Stall 2-2 7/20W did 2-0G-(l7 (110 	itiuwj 	aria 	Cfl1'ffl Ill (lie 	>SI or 	IulJ;LLei(IJ5( -J );J;iupcia I 10 is tide 	to •lVe Il)flICdji(C crcsi lLIi 	 the iClflp.)l'ily aJII1LcIUcI1t 1U14IC by this 	lIic vj(Ic menJu) ol evcii 510. dtd20-(J207 20-03-07 acid 17-04-07. 
'. 

(i) S R thulIilJd(l[t) Ahuiwd  
lO- 	 (nonu btsul) ofliul & o(Tki,tin1, 

fl), JJni pooi I 10 , oi doi od to WOf k i l'oHtI),.ctLr (I IS( 1), J3au pctn 1 IC) I)UJ ely Ofldlm & lCflipoi at y t)ajq tOI a pcnod not c\ceethng ((louir) mouths 

	

01 (III I cglulaticj .uigun cflt l m ide 'bicJivcr i 	ti I - 	- : 	
•. 	lj 	

I 1 hefoftvjj1g OJdCf' .18 also is.sucil 111 lht 	iuileresi of sciiee In parijal of 'IJ1;oflj 	ll1e.Ifl 	)1 even' no. (lid 204)3-07 nhi(I 	7 -04c)7 	, ; lU)i)Ieu1t,'jh, Cf1cp-. i 	 . I 	

L,... 

	

'. 	

l I Iluuiuny1cakati LS(3 (00cm bad) official & officiating PoUn:wtcr 
(I ISO-i) I3ie(a ho on I)tt-ing relievj by 5j Raljinujddj0 Ah1ie(( sviU 
work as PM ('VC) u isc';- II). flai -peia 110 on purely :idhoc . nuptuaiv h;i:,s br apCIio(I 

nut ccceding 'l(four) uuiiif1u or (III icgulai- ;u ;InRenleIit is 
olade Whjehcpc:r ji eaiIie. 

(n) Sri I)ihp 'Ki, FJaloi Aecit Uat'pcla 
110  & ( Ill :IIiOP APM(AiC)(1 l$;;-fl) Wolk 'i 	PM'(JI(I_fl), J•ill•pei•i 110 on purely ;idluoc & 

I!u1loI;l,y I;ii ln a rkid not exceeding 4(Iiur) ntu0Ili Ut' till regulal amwgel,ie1it is iiiade \V1iic 	
1$ CaFIiOr :uul on the ondjjjon that lie will draw pay and afluwancc. of I.S( cache (ItJI'tllg the said Penod. 

Tlieposiing oF (he  abuve oiriciaI iut j:jç; :ir(l i-isa-u ea;i 1Wij5 W%II 
1101 l)tOWUpii (tietit ftuv tight or elainu what so ever for regular apn 'in the said po.sL '1 h posting of al,Ve ol liethis on ad.luoc hais s lib! to he tCl1! a!J at 

	

arty tine viIlioiit assiguthig any ;easoc). 'Ilie Senricz :rcridcrc 	n '  adhoc basis vW not 000iut For (ho PlJI'p080 	I Iei?%ihIrj)l•olutij(, 	11)0 1 1 	htY c:; 	{ol A?Jfi()lity III tl: 	id Lrui.IC  

Relevant, charge I CJ)IJils ittaybe fle,jI to :ihI cc)e1 

(1). Uiluiiig;) 
Snft'ndc 	of1'jt ...... • 

	

	 . 	 . 	
. 	 Barpcla Divi 

Copy  
.. •;. 	 - 	

• r- 	 ' 	- . 	Nalia-78j335 • 	 to:- 	 - 	
"i. • 	 -1 -:1. 	iic o1]jcjaI COj1CC,1)( 	

- 	- 
lIm diieipjc; (Stall), -  Asani Cjrcc, GVj lör fl)mlaIioi-.r n/a. An approval, to 	local ai 	gc)i: 	o1ieite. 
lhoPM J3hq)cta Ff0 ,r jul 	jO 

 I'Fs ÔI the 11icial. 	I 
• 	 9. 	OC/$n:uie. 
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ANNEXURE- 

01 

iht t pint4ent of po{ ot1ice. Nai1aj-Barpeta divion. Nai1'ai-71335 
Mirougfi Proper ChnneI. 

Dated at Baipeta the 06/07/07 

Sib Tcrmtnation of arr?lgement of Potriaier 'HSG-I) 
Ref Yolil No A-19fch..m 	Dated 01 07-07 

Sr, 
eauetfuiiy I beg to lay tefote you the foiiawtng few hnea ngadt.ag subject in quethon 

for favt of11 o11t Lind C 	Jez'flk arldju5ffied action 
• 	L 	Thati have b 	icin a Pae HSG-I i de vaec.y of the p 	of 

PostmeSG3rp HO inc.e 24J03..06 tilt rw being iornioth ofic.iai afler Md.. 
Mhboob All. Pofnster retired n snpermnuation as per your office.NoJ340 dte.d10-03-
04. 

That, now the nangeaienj ia taken to be terminated vide your No. B/A-19/Ch-III Dtd. 
02-07-07 and I ho been ordered to work as APM 1VC (HSG-ll) forib.y and Md. 

• Raliimuicin Ahmed LSO ofIicil 1 oflkiaed DPM) depiteei junior to mji.n Ength of 
actvice ha been dered to work as ?osirnaer, Barm.ta HO causing even fivaztcial 
implication. Becane MCI. Rahiniud&1 Alimed U5 been duaing ucale of pay in uotm bazed 
LSG 	 I have been hwing ccale. of py R.5000-175-000 on 

• 	HSG-Lt (CR since 01-01-95. 	 •' 

• 	 That, the fonnd Supt. OfPostOfflce., Na2bri-Bpeta Dn submitted a iit petition t' 
No.1142/03 in the Hon'blc (uwahati High Couri againt the Hon'blc CAT No. 8Ef99 
Dtd.10..03-2000 ijed in favour of me. The writ petition was dipoed of by the Guwahafi 
High oui, miu it fhctiouaor i9-0-2O05 ar&d thus iid. • 	 That, the former Supt. Of Po.t Oiiioea, Nt i-Breta Dn. Sbrnitted a review petition 

• 	 . 

 

Ni. 90/2006 in the Guhati Hi .  Court ag 	gmnsf the. order of the uhati High Conrt 
• 	 Dtd. 19005. the 	ieetition 	accepted and the 	ti 1 . Couit intimed me 'Me memo No: 52.O3IRP Dtd21-05O,7(phocopynclored). 	 .-. 

That, it hafi been deafly atated in th4.or1er of Guwalati High Court Memo No. 52031RP 
Dtd.211051071hat the present status of me (a In the aespondent of the %sit petition) shall • 	not be dinirbed in any manner till disposal of the 'writ petition. • 	. 	• 	That I have been holding the pod, ofPastniiier HSG-L BarpetaHO. This is my present status of set-vice which ctuinot be rethted.Youy honour subthitted the review ,  petition in the 
Guwahaii High Court against the ordet of the dismissed writ petition expecting legality. Now 

• 

	

	you are going to violate the instruction of the Gw.hati Higi Court as stated in memo No. 
5203/RP Dtd 21/05/07 iffing me from the 1otmaer HSG-I to APM A/Cs (HSG-ll) 
disobeying the instruction of the court. Your decision made so is nothing but a denial of 
natural justice and must be against the orderf instruction of the Guwahaii High Court. 

• 	- 	In the circumstances, you are requested to modify the order you psed dated 02.07-07 
----------- -------to allow me t 	 hononrth the der of th Hon&bie ihi High 

.tsna xor ms act ox your XtnUneS .1 siuui rena am ever .r.raxenil 10 YOU. 

Yours faithfully, 

an 
Potxna.er (1ISG-I), Attast. 	 Barpeta HO-7130I. 

:- 

• 	 . 	 . 	

• 	 . : 	 . 	 •. 	 • 	 . 	 . 

. 	 .. . .. 	

• 	.•.•. . 	 • 	 . 	 .. 	 . 

• 	-•• 	 S 	 . 	 . 	
.:•• 	. 

	

•.IlI 	• 	 . 	 . 	 S 	 •SS •• ••  

• 	. 	• 	• 	 .• 	 • 	
• 	1 

• 	 ••;; . 	 •: 	 • 	 • 	 is 	 --S 	 - 	 . 	 --- -------- 
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1A2 	grar.(B,j uv iafl. !igh Couit, Gmmii 
1irough., 	ci.aiin.e1 	( 
Dtedaj lulliInta, the 10th July,2007 

i) In the p1I1rr Of Review PcI itlon No 901200 in between union ot india versus I-f iranmay I'akati.; 

inthe matter of services of Y.M.P. No.5203!Rp Dul. 21105107 in the court of Hon'h!e 
JUStice Mr 13 J!zwas 'nqHon'b1e Justice Smi Anirna H2zarika. 

Sir, 

I beg to ubmir thatas the order Did 11-05-2007 in the la!t pa it  has beeti dearly 
mentioned, that the present ser1ce status of the respondent shall not be distuthed in any rnanr' 
till tl'.e disp ii of the writ petition 

That, as a result on the disposal of the revLm, pefttlon No 9012006 ordered on 11-05-2007 
the writ petition (c) No 1142 of 2003 and artier Dtd 19-08-2003 have been recalled and the 
Registrar has been dtrectd to hstwnt petition pr ,1eanng in the woibegning 21P of 

That, in the meami the Sup 	of Post Offices, Nalban-Barpeea Division, Nalbari in Ins letter No. B/A-1/Ch-iIJ;fltd;:Q2O7.O7 has changed, rnypresent service status from 
Poimastei (1lfT-1 to APM A/Cs HSG-ll),Barpea HOrn violation of the Hon'ble Guwahan 
Thglr CoinD1 1 1052Off7 The said officer has been informed and req'uested in my 
aPrhcaLiQn Dd Q($.Ø7.Q7 (Copy Enclosed) for recon2ieratjon and modificatton of the order so 
issued kecjymg in view the provision of the ditection of the Hon'ble High Conrt not to change 
the preent cervice status of the respondent till the disposal of the writ pelilion 

i 	 •'•.: Under the conditions and C1JmThSIanCeS, 1 do hereby reqiie you to bring the fact m the 
no"ice of the Ho'ble 'High Court 1unng the hearing of the case to avert the situation as issued 
in the order of the Superthtendeni of Post Officés,.Naibari-Barpa Division Nalb.n alleging 
fri violation of the direction of the Hon'ble Guwali2ti High Coun.: 

• 	 . 	
Yours fthUy, - 

Poner (HSG-I), 
BrpetaHO-781301 

- 	 -. 	.- 	 - - 

-... 	
• 	 .• : v'; 

- 
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Government order ONF 

°' 
Oftces 

Cpy of D.(3 . (P)Cir. L.r. No, 1 37- /'2oo6-s31I dated 2 -05-2007 
To 
AU Pr, Chief Postmasters Generai / Chief Postmasters General of Circles 0 sters General -t!jhe Conrofler, Foregn Mails, Mumbaj 
Sir/Madam 

It may please be recdlled that as per this Directorate's letter Nc 
1 37-4/2006Sp II dated 30 May 2006 it was Informdthat like ti 	1 3G- 'id tISG-IJ cadr€ s the LSG cadre will also be a 

Ciicje Cadie and the psLs in the sdid Grade thould be filled up by promotion as per the revised Recruitment Rules notified on 18 05-2006 

2 In order to make oroitions to LG it was dec'ded du ing th meeting held by Dy Director 
General (Personnel) withthe Asit. Pbstmasters General I Asstt. Directors (Staff) on 	M 2007 'thatal the CircIeswjiI prepare and Ckcult the draft Gradation List ofPostal Assistants 

i Soiting Assistants by the eid of May 2007. 	 - - 
.:---',

•.. Hnthis"context iti 	ied that prior to 30-05-2006, the L:G was a Divisio,ial cadre arid • 	
cth posts in the said grade were equice(f to he filled up accordi(y,  

4. It may be recalled that vide this Directorate's letter No. 
4-1 6I OCSpBlI dated 12-112002' all the Circles were advised that norm based LSG / HSG-ll post; should he filled up notionally 

in terms of the relevant. ecrüitnienI Rules from the year when ft ç norm based promotions hd 

Attr 

7 . ' 

.1'. 
-. 	 i._ 	 -,•. 
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not beefl carried.oUt SO lh( p')rnotions to upgrad 	pos:s in I ISG-i Could be made ir.•ii 
' 3rnoncJ the eticjible HSG OtliCj 

Accorduigly, all the Cucles 'were required to enSU Uit 
DPC are covedto flit up Uie posts flotionlIy so as to update the filling 

tip of the norm-
basrd Pock 

essential 1
omphasi7e here that the notional promotjcn to norm-based posts as 

advised 
videJetti dated 2

11-2002 was not supposed to be one-tjnie exercise but was to be earned oat nationally from ypai to year with effect 
L 'ear thE promotions had not been camed oil tTherefore ateritical review may be carried out to enure that notional promotions had 

bon carried out tthe Divisional level in the LSG cadre 
UI )  to the year 2002 and vacanpes i which arose alter thenotiuica10q of ;evied Recruitnient Rules notified on 07 02-2002 till 17-05 

I 20 have been fIli 	
up in terms of the Provisions of the said revised Recruitment Rules Aiter n revision of ecrijitrnent Rules notified on 	

05 20Gb he vacancies in LSG are required 
• 	. 	

t 	
filled by prornolion as Circle cadre as inUaevide letter dted 30-05-2006 on (he 

hai5 of the glaciation lists being pre1re.d by the Circles 

o Al the Circles are oncL d9dn r_q 

List. ofPA / SA at 	
uestj to en',ure that the notional pIcrnotpor have been 

• 	
given to the eligible officials 	

LSG cadre so that only those officials figure in the Gradatpn Circle IeeI 
to the 

 who coUld nbt he cjiven not onal p"omotjon'; I promoja, by 
followt0 the abovestateci eXcrci 	top want or non ri - bpsect V;)caflcie 
Yours l3ithfUlly,  

Sd!- 
(V.0. Kaifti) 
[.)iI'ct(.)p (sl:)N) 

----...•-.--- 

I 	- 

.. 	.2 	
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IN THE CB4TRAL ADN(NISThATIVE TRIUNAX, WWAHATI 64Q4 
AT GJWHAtI 

- 
••-t 

-:. t'.; 	'.q u'-4'. 

CentiaA TribLoal 

A 	No 	3/2007 

Sr HIRANMAY K*OTI 
Bich 

APPL!CPNT 
- 	

,••• 

Vs ..... - 

UO.I.&Ors 
.... EEPcIDa91S 

LDEX 08 ThE 	bITTEN 	STATMENT 

SL-N 2 18RTICULARS .PANOS 

10 WRITTEN STATMENT  

2. VERIFICATIQ9 12 

3. NNE*JRE..A 13 

( Copy order dt. .12e8,2004) 

• 4. ANNE*JREa... B 141.15 
( Copy order dt. 20.2.2007) 

50 - 	 M4NEO3RE..0 	
. 16 

(Orda? dt. 25.6.2007) 

6. M4NEtJRE.I. .D 17 

(Copy order dt. .207.2007) 

7. ANNE)QJBE1.E m 
• (Copy order dt. 	.1.1995) 

.89 INEGJRE.. F 19 
(Copy of order .dt. 10.3.2006) 

9• MOURE. G 20.27 
(Copy of order dt. 	.1.2003) 

100. 4'NF.)GJRE..H 23 
• (Copy of order dt. 19.2.2003) 
11. ONNE)(mE 	I 29..:38- 

(Copy of gazette Notification dt. 24.1.2002) 



IN THE CENTRAL ADMINISTRATIVE TRIBUNALJ 

GUWAHATI BENCH AT GUVIAHATI 

O.A. NO. 203 OF 2007 

Sri Hiranmay Kakati 

Aøpjicants 

Cct 	 -Versus- 

- 	Union of India & Ors. 

Respondents 

The written statement on behalf of 

the Respondents above named-

WRITTEN STATEMENT OF THE RESPONDENTS 

MOST RESPECTFULLY SHEWETH: 

That with regard to the statement made in 

paragraph 1 of the instant application the Respondents 

beg to state that Sri Rahimuddin Ahmed (Respondent No.4) 

got the pro'motion to LSG Cadre on 25. 10. 04 by virtue of 

- merit examination vide No. B/A-13/Ch-Jv atd. 12,8.04. 

Sri Hiranmay Kakati, the applicant got the promotion LSG 

Cadre by virtue of seniority cum fitness on 23.2,2007 

vide No. B/A-60 dtd. 20.2.2007. The order NnR/A-.1OJ('h_ 

III dtd.. 2.7.207 issued by SPOs Nalbari was for making 

temporary arrangement in the post of Postmaster, Barpeta 

HO(HSG-I grade) for want of regular HSG-I official in 

Nalbari Barpeta Divisi6n and on the conditions that the 

arrangement is purely temporary/adhoc basis and will not 

bestow upon them any right or claim for regular appoint-

ment in the said post. The post in which the temporary 

Contd. . . P/- 
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arrangement was ordered vide letter dtd. 2.7,07 is 

higher grade than that held presently by the applicant 

as well as the respondent No.4. In the event of a post 

in higher grade lying vacant due to non availability of 

regular grade official, there is provision for filling 

up the same temporary from lower grade official. Accor-

dingly the order dtd. 2.7.07 was served .posting the 

senior LSG official i.e. respondent No.4 in the higher 

post of Postmaster, Barpeta H0(HSG-1). the HSG-I is 

circle cadre post and so prior approval from CPMG, 

Guwahatj vide letter dtd. 25.6.07 has been obtained. 

The seniority of the officials in LSG cadre 

are based as per date of joining in the cadre post. The 

respondent No.4 joined in LSG post earlier than the 

applicant and so the respondent No.4 is senior. The 

respective . promotion as claimed by the applicant was 

subject to approval from the Deptt. at that time. Their 

status in seniority in LSG cadre at that time were taken 

into account to issue order for temporary arrangement 

for Postmaster, Barpeta H0(HSG-I), The appliant urged 

for modifying the order of promotin dtd. 20.2.07; The 

order dtd. 20.2.07 was not for regular promotion buf for 

temporary arrangemen.t for temporary period. 

The copies of the orders dtd. 	12.8.04, 

20.2.07, 25.6.07, 2.7.07 are annexed here-

with as Annexure - A.B.0 and D. 

Contd.. . P1- 

VA 



Ceutral 	thmtr' Tribuual 

- 

3 	 TTT 	1T4t 

GuWChUti BOnCh 

2'. 	That with regard to the statement made in 

paragraph 2 and 3 of the instant application the Respori-

dents have no comment as the same is within the specific 

knowledge of the aplicant. 

That with regard to the statement made in 

paragraph 4.1 of the instant application the Respon-

dents have no comment. 

That with regard to the statement made in - 

paragraph 4.2 of the instant application the Respondents 

beg to state that the applicant got' TBOP 	w,e.f. 

18.7.1986 under the scheme of Time lound Promotion 

introduced w,e,f. 30.11,1983. The promotion meant here 

is the promotion of sale of pay (financial upgradation) 

timely bound at 16 years c•omplet5ion of service. The 

promotion to LSG cadre' is different and it is 	cadre 

promotion to higher grade and the official promotion LSG 

is to hold LSG post. The applicant got TBOP and so he 

had not hold LSG post. The scale of pay of TBOP & LSG 
I 

are the same. The TBOP is in situ promotion of scale and 

the promoted official got the benefit of upgraded scale 

of payS working in lower post. 

That with regard to the statement made in 

paragraph 43 of the instant application the Respondents 

beg to state that the applicant was again financially 

upgraded vide No. B/A-9/Ch-II dtd.30,11.95 in the pay 

Contd...  
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scale of fls.5000-175-8000 undbr BCB C emè w.e.f. 1.1.95 

after completion of 26 years qualifying service. His 
promotion was to HSG-JJ scale of pay; not HSG-II cadre. 

The applicant was working as Acctt. Barpeta HO in PA 

cadre post before getting financial upgradation to HSG- --. 	. 
II scale or after HSG-II scale also. The PA cadre post 

is lower than LSG and HSG-II cadre. 

A copy of the order dtd, 30.1.95 is annexed 

is annexed herewith as Annexure - E. 

/ 	6. 	That with regard to the statement made in 

paragraph 4.4 of the instant application the Respon-

dents beg to state that after giving financial benefit 

under BCR Scheme the applicant was ordered to officiate 

as PHI (Norm based LSG Post) at Barpeta H.O. and ther-

eafter he was asked to work as APM, Accounts (Norm based 

HSG-1I Post), Barpeta H.O. on purely temporary basis as 

there was shortage of regularly promoted staff in norm 

based LSG and HSG-II cadre. It did not mean that th 

applicant was entitle for regular promotion in norm 
based LSG/}JSG-lI and HSG-I post. The norm based LSG/HSG-. 
II officials are only to hold norm based LSG/HSG-II 

post. But due to vacancy, the official was ordered for 

different period to officials in LSG/HSG-II post as for 

temporary arrangement. 

Contd, - 
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7. 	That with regard to the statement made in 

paragraph 4 • 5 of the instant application the Respon-

dents beg to state that as there was shortage of regu-

.larly promotion staff in HSG-II and HSG-I cadre, the 

applicant was ordered to officiate as Postmaster (HSG-

I), Barpeta HO Purely on tempor.ary/adhoc basis vide this 

• office memo No.B-340 dtd. 10.3.06 and when he approved 

in LSG(Norm based) cadre, he was posted permanently as 

APM (General), Barpeta HO (Norm Based LSG Post) vide 

this office memo No. B/A-60 dtd. 20.2.07 and where he 

joined on 23.2.07 without any objection. The applicant 

is neither a HSG-II nor HSG-.J without any objection. The 

applicant is neither a HSG-II nor HSG-I official. But in 

practical purpose, he is equivalent to a regularly 

promoted HSG-II Official. Clearly two class of officials 

exist one the class of regularly promoted LSG officials 

and the other one are those who have the covered as part 

of the TBOP/BCB schemes. The differential between a 

regularly promoted LSG/HSG-JI official and a TBOP/BCn 

official is that LSG/HSG-II promotion are against norm 

based posts while TBOP/13Cp are in the form of a relief 

against stagnation. 

- 

vExIC- 

8. 	That with regard to the statement made in 

paragraph 4.6 of the instant application the Respon- 

dents beg to state that as per the Department of Posts 

(Selection Grade Posts) Recruit (Department) Rules 2002 

- 	 Contd. . . P/- 
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published in the Gazette of India did 24,01.2002 & 

Directorate New Delhi letter No, 137-10/96--ApB-JI dtd. 

28.. 1.2003 and conveyed by CO/GH vide letter No. 

.Staff/13-25/Corr dtd. 5.3.2002 & 19.2.03, 33.34% of 

vacancies to the filled up on the basis of selection cum 

-seniority through DPC and remaining 66.66% vacancies to 

be filled up through examination. There are 5 norm based 

LSG posts are available in this Division. As such, 2 

po.sts comes against 33.34% quota. 

It is fact that no Departmental Promotion 

• Committee was held during the year 2004 to 2005 for 

promotion to LSG due to some unavoidable reasons. In 

this connection, it is also mentioned that DPC is gener-

ally held during the month from May to October of every 
* 

year, The matter of promotion to LSG cadre came, to 

Circle level w.e.f, 30.5,06, 

If DPC would have been held during the year 

2004 to 2005 then the name of the applicant would have 

not been selected as there.were more senior official at 

that time as mentioned bé1.ow 

Sl.No, Senior most official Date of entry Date of 

Suoerannuation 
Harimai Bhuyan 	21.3,66 	28,2.2007 

Bipin Barman 	21.3.66. 	31.3. 2007 

Sarat Ch. Barman 	27.8.68 	31,7.2007 
Hiranmay Kakati 	28.8.68 	30,10,2008 

If DPC for notional prbmotion would have been 

held in 2004 & 2005, then the officials at SI. No.1 & 2 

Contd.. .P/- 
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would have got preference first against 2 vacancy of 

33.34% quota. Meanwhile the LSG have become Circle Cadre 

w.e.f. 30.5.06 and immediately the applicant got promo-

tion to LSG Cadre w.e.f.30.2.2007. 

On the other hand, the respondent No.4 got 

promotion to LSG w.e,f. 25.10.04. That the respondent 

No.4 joined in Deptt. On 15.10.93 i.e. later than the 

applicant is not a matter. The respondent being eligibl.e 

to appear in Depti, examination for promotion to LSG 

(66.66% quota) became qualified and accordingly got the 

promotion to LSG cadre w.e.f. 25,10.04 which was earlier 

than the LSG promotion of the applicant. 

Copies of Dte's letter No. 137-10/96-SPB-1I 

dtd. 28.01.2003 CO's letter No. Staff/13-

25/Con' dtd. 19.2.03 & the Gazette Notifica-

tion dtd. 24,01.02 are annexed herewith' as 

Annexure - G,H.& 1. 

9. 	That with regard to the statement made in 

paragraph 4.7 	of the instant application the Respon- 

dents beg to state that though the applicant mentioned 

that the pay scale, nature of duties and responsibili-

ties of officer are same in TBOP scheme and Norm Based 

LSG but difference is clear that TBOP is only financial 

upgradation and LSG is promotion in grade. As such the 

matter of promotion to the cadre of LSG came to office 

of CPMG, Assam Circle, Guwahati w.e,f. 30.5.06 so no 

Contd. . . P1- 
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question aise regarding promoting the applicant to the 

'cadre of Norm Based LSG prior to 2001. 

That with regard to the statement made in 

paragraph 4.8 of the instant application the Respon-

dents beg to state that the aplicant himself claimed 

that he got his regular promotion to the stage of HSG-II 

in the scale of Rs.5000-8000 w.e,f. 1.1.95, in fact the 

applicant was promoted under BCR s.,phçme and promoted to 

HSG-lJ cadre purely on adhoc and temporary basis. Though 

the pay scale is sarneit does not mean that post of IISG-

II and BCR scheme is same as claimed by the applicant. 

That with regard to the statement made in 

paragraph 4 • 9 of the instant application the Respondents 

beg to state that the applicant received his financial 

upgrada.tjon w.e.f. 1.1.95 not HSG-II in the pay Scale of 

Rs.. S000-8000/-Md. Rahim Uddin Ahmed though joined in the 

service In the year 1993he passed the LSG Examination 

2004 and joined in theLSG Grade on 25. 10.2004, But the 

applicant was promoted to LSG grade by DPC on 2007, and 

joined in LSG cadre post on 20.2.07. therefore this it is 

clear that the applicant is junior than respondent No.4, 

/ 

That with regard to the statement made in 

paragraph 4.10 of the instant application the Respon-

dents beg to state that'the Present status of the appli-

cant was APM (G), Barpeta HO though he was promoted to 

Contd. . . P1- 
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officiate as Postmaster, Barpeta HO due to shortage of  

HSG-II/HsG-I official in the Division, 

Thai with regard to the statement made in 

paragraph 4.11 of the instant application the Respon-

dents beg to state that the 'appliant was ordered to 

revert from the officiating arrangement i.e. from the 

post of Postmaster, Barpeta HO to the 'post of Asstt. 

Postmaster (A/Cs.) (officiating HSG-II) as he got LSG 
- 

V 

	

	promotion from his after existing post of APM (G), 

Barpeta HO. 

That with regard to the statement made in 
V 	

I 	 - 

paragraph 4.12 of the instant application the Resp6n-

dents beg to state that the interpreted the cadre promo-

tion and financial upgradatjon to be came meaning again 

and again, so he realised that by acquiriIg the BCR 

upgracjation on 1.1.95 he got the promotion of RSG-II, 

the conception was purely wrong. As such his bargaining 

to make him senior -to respondent No.4 is quite baseless. 

That with regard 'to the statement made in 

paragraph 4,13,4,14. and 4.15 of the instant application 

the Respondents have no comment. 

/ 

V 	That with regard to the statement.• made in 

paragraph 4.16 of the instant application the Respon--

dents beg to state that norm based LSG cadre came to 

Contd.. P1- 



1r 
Central Atm 	a tc T;ibund 

; 

1 10 1 	 (,• 

effect from 2002 hence the promotion under LSG cadre in 

respect of the applicant does not arise prior to 1.1.95 

as claimed by the applicant. As such no mistake was done 

by the department by issuing the order dated 20.2.07 in 

respect of the applicant. 

17. 	That with regard to the statement made in 

paragraph 5.1 of the instant application the Respondents 

beg to state that from the above paras it is clear that 

the orders issued by this office dated 20.2.07 and dated 

2. 7. 2007 in order. 

That with regard to the statement made in 

paragraph •5.2 of the instant application the Respondents 

have no comment. 

That with regard to the statement made in 

paragraph 5.3, 54, 5,5 and .5.6 of the instant applica-

tion the Respondents beg to state that the respondents 

have already stated above paragraphs. The respondent 

further beg to state that all the orders issued by the 

department in respect of theapplicant found in order 

not violating any Rules of the Department, Further the 

respondents beg to state that the grounds setforth by 

the applicant in the instant application are not good 

grounds and also not tenable in law as well as on facts 

and as such the instant application is liable to be 

dismissed. 

Contd. . . P/- 
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• 	20. 	That with regard to the statement made in 

paragraph 6,7 and 8 	of the instant application the 

Respondents have no comment. 

That with regard to the statement made in 

paragraphs 9 of the instant application the Respondents 

beg to state that the claim of the applicant is illegal 

and illfounded and far that the claimants are not enti-

tied to get any interim relief. 

That the Respondents submit that the instant 

original application has no merit and for that the same 

is liable to be dismissed. 

4k 
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aged aboutçgyears,  Rio /Qc(-4.iV. Pc'. 
District 	jYA°4/T. .. and competent officer of the 

answering respondents, do hereby verify that the state-

ment made in paras . 4, . are true 

to my knowledge and those made in paras / 6_ 

being matters of •record are ti'ue to my information 

derived therefrom which I believe to be true and the 

rests are my humble submission before this Hon'ble 

T r i buna 1 9 '- 

And I sign this verification on this 3 Lk day 
of 	2008 at Guwahati. 
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chDcl)Ij•lclt of Po: 	:: India 
of Post offices: Nalbari Batpcta Division 
Nalbari-79 1335. 

NO: I/A-13/ejiv 	
Dale: 12-08-2004 

The following transfer and postiug order has been issued in the interest of 
services to have immediate effect. 

-d 

SI 	Name of Officials 	 Present place df Place where 	Remarks no 	kin 	tranfctred  
1 	Stnt. Nilima Dcvi 	 PA, Baicta Rd. 8PM, Barpeta 	Vice Md, Azinat MDC) 	Bazar SO, 	All Ahmed tfd. 

Md. Aziutiat All Ahmcd 	8PM, J)arpcta 	8PM, Santinagar Vice Md. Rahim 
Bazar SO 	SO 	 .Uddjn Ahmod tfd --___ 

Md. Rahim Uddiii A.hniecl 	SPM, Santinagar PRI(P), Barpeta 	On promotion to SC) 	 HO 	 LSG grade; 
4.. 	Sri Rat.an Roy 	 Ofig 81)1(P), 	APM, Nalbari 	On promotion to 

Nalbarl (E) 	110 	 LSO grade. 
---.-. 	 -- 

Sl.No, 1 will move. first to effect the chain and will not get any TATIP. 	 - Note: This of1jc nICIIIO of cvcjj no. did 06-07-04 ordering Srnt. Nillina Dcvi, - PA; Barpcta Rd.. MDC) is hereby treatc(I as cancelled. 

Md. Rahim Uddin Aluucd, benkks performing the duties of PRI(P), Darpeta HO, 
he will also peiform as Supervisor in SO, 13/ 1tp/vils/ TO / PPI? and also other dutics of 
emergent flaturc.àt any time as entrusted by the PM, Barpcta HO. 

- 	

- 

* 	 (S.Das) 
.Supdt.of Post Ofliccn 
NalbariDaipcta Division Copt to- 	
Nalbari-78133 5. \.—hmOfficials cotcenied. 

- 2. 	The PM, BarpctafNalbj 1-10 for iiforInation and necessary action. 3. 	The SPM, Barpeta Rd.MDc1m 	Bazar/Santinagar for informaflon•. and necessary action. 
PFo. 
Acett., D.O., Nalbari. 
OC 

Supdt.ofJ.ot Offices 
Nalbari Barpeta DIL,Nalbarj. 
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0111e of the Superintendent of Po8t Offloes :: Nalbari Baxeta Division 
Nalbsxl-781335 

No. B/A-60 	.. 	 Dated at Nalbari the-02-07 

In pursuance of C&SIGHImerno no:$taff/i3-25/POW06 dtd. 09-021 the 
following PA(PO) ar6 approved for promotion to the cadre of LSG (Norm based ) In the Scale of 
Rs. 4500-125-7000 with effect from the date of as6umptlon of charge The officials on promotion 
to LSG cadre are posted In the Posts ( LSG  ) as shown again each. 

PART-A 
r Name of the Official Present place of working Office Were posted Remarb 

No on promotion 

 Sri Bipin Ch. Barman SPM, Ghograpar SO APM (G) Naibari 110 TermInating 
temporary 
arrangement 

 SrI Harimal Bhuyan SPM Sartheban SO SPM (LSG), Tihu SO do.... 
3 Sri Sarat Ch.Barman PA Naibarl HO APM (NCs & Malls) 

Nalbari 110 
4 SrI Hiranmoy Kakati Offtg. APM(NCS) APM (G)Barpeth HO do.... 

BarpetaHO  

In pursuance of [Xe's New Delhi letter no. 4-16/2002-SPB-1I, dtd 15.04.05 & No. 
137-42/2002-SPB-II dtd 13.07.05, HSG-I posts are to be filled up amongst regular HSG-II 
officials l,e those who have been appoInted on regular basIs amongst IISG-iI norm based posts in 
the circle after observing the instructions relating to DPC.TBOP/BCR scheme Is only financial• 
upgradatlon. HSG-II norm based posts are to be filled up by regular I.SG officials as per rules. If 
any officials decI)es Joining against norm based LSG posts, he cannot claim for 
posting/promotion ln the LSG cadre, HSG-II cadre, and subsequent promotion to HSG-I cadre In 
future. QU 

On assumpt1on in the new assignment, Sri Hiranmoy Kakati will also officiate as 
Postmaster (HSG-i), Barpeta 110 purely on temporary basis In addition to his own duties. The 
arrangement for the post of APM(Ncs), Barpeta HO will be made separately. 

PART-B 	. 
Consequent upon promotion/posting of officials at Part-A above, the following 

transfer/oostlna orders are Issued to have Immediate effect. 
SI Name of the Official Present 	place 	of Office 	where Remarks 
No .,.• 	. working posted 

 SrI 	Dwljendra Nath Offg. SPM, Tihu PA, Naibarl HO Vice vacant post. 
- SO  

 SrI Harish C•h. Sarrna. Offg. APM(G) PA, Barpeta HO - Vice vacant post. 
Talul1ar,:' 	... 

. BaipetaHO  - 
 Sri Santosh Kr. Offg. APM(NCs & PA, Natbari HO Vice vacant ppst. 

Sarma 	. Malls), Nalbari 110  
 Sri Srikanta Barnion Offg. APM(G) PA, Nalbori HO Vice vacant post till receipt 

Naibarl HO of posting order on 
promotion to LSG cadre 
from Guwahati Dn 

CerraI AL,mII.I au e 'flibulial  

- 

TTTit 	it 
Gpw6htI Bench 

uperntendiit of Pst Offices 
Nibar1 Barpeta IDIvislon 

Nalbari-781335 
':1 
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Cbpy to:- 

1-8. 	The offlcials concerned. 
The PM, Nalbarl HO for Information. He will depute one PA of his office to 
relieve Sri Bipin Ch. Barman, SPM Ghograpar SO immediately. 
The PM, Barpeta HO for Information. He Will depute one PA of his office to 
relieve Sri Harimal Bhuyan, SPM, Sarthebarl SO Immediately. 
The Chief PMG(Staff) Assam Circle, Guwahatl-1 w.r.t. above. 

12-14. The SPM, Tihu/Sarthetarl/Ghograpar SO for information and n/a. 
15-22. PFs. 
23. 	?he Acctt, D. 0. Nalbarl. 

- 5 DC/Spare. 	 \ 

t:! 

Bench 

t 
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Department of Posts::Indja 
Office of the Chief Postmaster General 

Assni Circle.: :Guwahatj 

No.Staff/2-27/200 1 

To 

The Supdt. of Post Offices 
Nalbari-.Barpe(:a Division 
Nalbarj - 781 335. 

Dated at GuwahaU the June 25, 2007 

4 CLfl .  

flbect:- 	
Arrangement In the POSt of Postr'riaster (HSG-I), Barpeta LO  
(our letter No.B/A - 19/CIi.JjJ dated 12.6.2007. 

4 

fT 
Guwatj Bench 

The DPS(HQ), Assarn Cirde, Guwahati has instructed that the charge of Postmaster, Barpeta 
HO may be Immediately handed over to Sri Rahim Uddin Ahmed as he Is senior in the LSG Graclation 
List to Sri H.lranrnoy Kakati. Further action may be taken 'accordingly at your' end and compliance 
reported immediately, 	

0 

The DPS(HQ), Assarn Circle, Guwahiati has also Instructed that departmental Inquiry against 
rlHlranmoy Kakati be completed and necessary action taken accordingly and compliance complete 

In'aH respect repOrted to this office luimediately. 

• 

4' '\ 
Supdl 

CS2 6 JUN 2001 

L) 
'Asstt. Director ( A/Cs J 

For Chief Postmaster General 
Assam Circle, GuwliiJ-73 1001 
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.DEPiIMEN OF 1.OSTS::D1j\ 
Office of the Superin(endent of Pist Offies, Nalbari Barpela i)h'isitm,Nalhari 

No. I)IA-19JChIll 	 Dated at Naihari the 02-07-2007. 

1iptiniianee of CU, (hiwalia(i's memo i.,, slall:'2-27/2001 did 25-wM7, 
II.' jim (lie int .f l'UB(lihIfltCi(J iS(-I ), ltail )o(a I l(.) 153 iiiaole to 
have Ini•ediate O11icl letmnina(ing the temporary aIJa.mIgcnicnt itiade by Illis oilic.e vide 
memo o.i: even no. did 20-02-07, 20-03-07 and 1 7-04-07. 

(i) Sri Rahiimniddiu Aluncd, senior most LSG (itonit based) utheial & officiating 
1)PM (HSG-ll), 13111 -pota [10 15 (fldO(C( to work as I'ostnmasler (IlS(J-i), Iiflt,)Cth 
1.10 )tmJql)! Ofl iClIIOc & tcii'iporary basis for a period not cxcecding 4(töui) mouths 
or liil rcgWar amwgcmncnl is made whichever is earlier. 

Tlie following ouder is also issued in (he interest o.l service in paulial 
mnodjfjen(joxi of(lijs office inenmo of even 110. (lt&I 20-03-07 and J 7-04-07 to himvd 
ii.m.meclj;Ue effecL 

Sri Hirauiuioy Ka1u1j, J.SU (uiurm hued) official & oBieia1iiii, Fos(mn:iqtcr 
.(.l1S<-i ), J)aiela 11(1) on being relieved by Sri R.ituiuuiuddin ,\liuuied will 
work as ! J'M (ICs) (1.15(3- 11), 1.3aipcla 110 on l)ui'CY adlu.,e & temnpomamy 
basis Jr a period not exceeding 4(fouu') mnonil is or (ill icguiiiu ;uiiaiigeii men I is  

made whichever is earlier. 
Sf. 1)ilipi<m:. I-Ial.oi, A.cctt. Baqeta 1 -1() & oIlicial.ing APM(AJCs)(FJSG-l1) Hl 
work as D.PM (115(3-11), l)arpcum HO on purely adlioe & leiuiporary basis3 ls a 
Pe 11(t 1101  :0Xe.)eding 4 (llur) 1110111113 or lilt regular ainu igenment is ii mmmdc 
.\vhjchevef is carhici and oil. the condition that he will draw pay and allowances of 
LSG cadre during the said penod. 

lime posting of the above oilieials in 115(3-1 and 115(3-I1 cadre omi ;udhoc 
basis will not bestow upon (hem mummy might or clitill,  what so evem 11r regu thur tippoim ulnici I 
in (he said post. `FW posting of aboVe ouijejals on adhoc l)a,sis is liable to he terminated at 
any lime without assigning any reason. The service rcxudm -cd on adhoc basis will hot 
count. for the purpose of regular promotion to the higher cadre ftr seniority in (lie said 
grade. I 

1.elev;iuit cluiluge lel)01(S may be Scull to all cuiicetiietl. 	) 

Supeiinleurdemmt ol l'usl Oliices 
NaII)a 'i 13 arpela Division 

Nalbaii-78 1335. 
• 	Copy to:- 

1-3. 	The oliicals ci.uiecimicd.. 
4. 	Ihe ('hid I't\IIU (Stall), Assaum Circle, Guv luau lkir iuiloinmaijmni and n/a. 

nr 	11 1Pln ov ii to this too. ii in uuigumuo.iil is soluulcd T 	.'- 	.I4 	
. 	 / 

Central Ai.fl] , 	je 	mbun11 lie PM, J3arpeta ER) (or inlonnation and ui/a. 	J. 	\ 
'Fs of the otlicials. 

r 	 )C/Spare. 	 StiperiuutciiduSl'ml al Pout (.)tlices 
. 	 Nalb;it -i JiaIJ)eI4u l)ivisiiu 

Nalh:uri-791335. 
t1ricj 	. 	 c(- 
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• .: 	DEPARrMENF OF POSTS::INLMA 
of th Supentendent of Post oifies, Nalbari Bae 	visioii 

Nalbari-781335. 

No. 11-349 	: 	 \, 	Dated at Nalbari the 10-03-06. 

-\ 

Whraii, rvtd Maliboob Ali,Postmastcr, Baipela IL(). iN under medical 
treatmentrnd reporld sick for 40 days w.tf. 05-03-06, therefore the fu1lowhg order i. 
issued to 6vc immediate effect. . 

Sri 	ramoy Kakati,' AI'M(AJCs), Baipeta 1K), will olliciate as PM, 1-I  
l3arpcla 110 temporarily tili joining of Md. Mahboob Mi terminating the prenent 
a1TangCmnt. 	. 

SitKakaii will please look aftcr the work of APM(A/Cs), Barpela 110 
during his officiating period. 

• 	 _ 
(B. flairagi) 

guperintciidcnt of Pent ()llleo 
Natbari 1arpcta 1)lvision 	- 

Na1bri-781335. 

	

Copy to- 	• 	. 
• 	, 1. Sri Mahesh Ch. Barznan, oflig. Postmaster, Barpcta 1-1.0. for infi,rrnation. 

and n/a. 
• 	: 2. Sri likanxnoy Kakati, APM(A/Cs), Barpeta H.O. for inlbrmation and 

: 	necessary action. 	 • 
3. The PM, Barpeta 110 for information. 

7. oc. 

Supetn1cndont oPdt 011ices 
NalI,ari 1.iarp)a J)lvisin 

NaLbai-71335. 
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No. 137- 10/9t-Sl'Ll-ll 
Government of India 

Ministry of Cornniuriications & IT 
L)cpartnieiit of. I'osts 

Dak 13havan, Sarisad Marg 
Dated at New Delhi the 

All Pr. Chi(J l'ostiiitis(crs Gciici;il 
MI Chief l'osttnastcrs General 
All Postmasters General 

11. Controller, Foreign Mails, Mumbai 

t 

.3' 

1it1M' 

Central Am*1ISUa 	Tribuilal 

— 

1I?t 
benCh 

SUBJECT: Introduction of East Track Promotion to fill up LSb7T 
in PO&RMS Offices-Aincndriient to Recruitment Rulcs. 

I K) S t S 

Si'r/Madarn, 

I am directed to refer to this Dcpartiiicnt 's letter of even riii iiibcr (i(ItCd 
11.2.2002 on the above eubjcct. A copy. of the revised Recruitment Rules for 
1,SC1/lISG-1I Posts in POLRMS Offices notified in the Guzcttc of India ni' 7,2,2002 

forwarded to Ilcctdzi of all Circics by letter dated 19.2.2002. A iiumher of Cirelr. 
h 	uought clnnhicutjoiin relating to thc Fast Track I'roiiiotion Sd ir:nic ni RI otl icr 
coiinccted itinucs. The poi.ns raised by the vnriou s Circles we chuilied us under: 

Si. 	Points raized 
No.  
1. 	LSG being a. divisional 

cadre, in the absence of 
Circle seniority list for the 
feeder cadre, how to 
convene the DI'C at Circle 
level for trorriotion to LSG. 

 Since 	LSG/HSG-ll 	posts 
were 	fillcd 	up 	by 	posting 
according 	 to 
Divisional/ Regional 

' seniority 	. respectively, 
whether all tlic:posts hued 

P UJ) by posting &aii now be 
' filled 	up by promotion . by 

seniority cuin fitness basis. 

 Whether 	all 	the 	vacruicics 
hi 	LSG/ I ISO-Il 	iiviiilrible 
prior to ti IC date of issue of 
(II I I(I 1(11 lId 	I. 	of 	I'ddTt 	it I I idi it 
Ii I IdS 	(iI I 	l)d 	Ii•llr(I 	I IO\V 
by 	sci hurl I)' 	' 	 iii 	liii ics 
vvilliouttiriy tipportioriiiigol 

L!P' 

Clar1flcUon 

As LSG is a.Divisional cadre, there is no need of 
preparing any Circle seniority hst for I)FOIIlOtiUII 
to LSG. As regards promotion to . }ISG.11 
tnatructionn contained in this Dcpartiiicnt letter 
No.6-19/82-SPB.1I dated 13-03-86 and 02-06-
86 may be followed.  
Vacancies in norm-based LSG and USC-li potn 
which existed prior to the notilibition of the 
revised Rccruitiiiciit Rules may be iiIlcd Up 
notiona.lIy in terms of the relevant Rccruitiiierit 
Rules 	as 	envisaged . in 	the . iristructiu,n, 
contained in the I)cpnrtiticrit'n letter Nol- 
I 6/2002-sI 1 13. I I dated 	12-I 1-02, Vw';ti i:ies iii 
LSO and USC-Il posts that arose utter the 
notification of the revised Recru itrilent Rules on 
7.2.2002 will be filled up iii tern is of I lie 
J2.rosions of the revised Rccruitjiiciit Rriks - 
Clari hicatiori given a guirint I trrii No.2 UtX)VC I I ttiy 
be i dICIIC(l to 



/ 	. 
Instructions contained in this beport ,ent 
N.416/2002-5PB.II dated 12-11-2002 : 

referred to. Clarification given oaint item Nc 
abve is also relevant. 	. 

;iflofl has been 

stipulated for promotion to 
H5G-II from LSG. Sinceall 
the vacancies were filled up 
by posting only, how the 
ServiceS lii L56 Is to be 
recko ned. 
Some of the LSG norm based 
postscre already manned by 
earlier LSG 1/3 4 213 quota 
officials. After sue of 
order. no. 137-55/96-5P9-II 

dated 26,739, the norm 
based L50 and HSG-II pails 
were filled. up by [ICR 
officials who have not been 
proi:noted to L5G/H5G-II 
Through DPC. It needs 

clarification whether the 
norit based posts which ore 
prcsctIl ly main mcd by [3CR 
officials are to be treated as 
fiIlcd up or vacant. 
Whither these amendments 

to.Recruitrncnt Rules will be 

applkab.leto 59C0 staff. 

1' 

, 4. 

[3. 

S 

6 

Instructions contained in this bpartrnerits left, 
No.4-16/2002-5PB,II doted 12-11-02 may 

followed, 

if•.- 	ili. - ui 
Central AGmu.juatve 'Ii b.,jjj 

- 

jtriat 
Gt'wahti Bench 

AmendmentS to Recruitment Rules arc 

applicable to SBCO staff us. Recruituient R 

for '156 and 1-156-fl posts in Post Offices 
P.M5 offices only have been amended. 

7. 	Ini'cspect of HSG-II the 
condition of eligibility for 
promotion through seniority-
cuui-fitness is shown 10 
years service in L50 and for 
selec lion ih,-o u g h aptitude 
ict 8 years in 1-56. it is not 
clear whether LSG means 
regular L56 selected oquinst 

crJwhilc 1/3 or 2/3 quota or 
ai.o those in TBOP/BCR 
working agoiiit norm bosed 

I L5G/H5G-II posts. 

As per the instructions contained in 

Department 's letter Nto.4_16/2002-5PB11 dc 

12th N'embcr, 2002, norm  based LSG/H& 

posts are to be filled up notionolly in terms of 
relevant Recruitment Rules from the year v 

the norm baied promotions have not been cur 

out. Notional seniority int56 may be token 
account ior reckoning eligibility for 1-156-II. 



1 . . 

laid down that PA/SA ho9 
npt .ss that 16 years of 
service ire eligible for 
Consideration for promotion 
against 113 L56 norm based 

posts. There is no rnaxirnu, 

service limit prescribed in 
the Recruitment Rules. 8CR 
officials can also claim 
against lhcsc posts. 
Othrwisc, they will have to 
work as Postal. Assistant 
under the supervision of L56 
supervisor drawing less pay 
scale. 

BCR is only a financial Upgrodatiort given whereas 
L56 is a sanctioned cadre. In future: only Service 
rendered in LSG including notional service In LSG 
will be reckoned for promotion to H56I1. In view 
of this an official who has been given 8CR scale 
and who has not been formoll appointed to L56 
may be given the option for being considered for 
promotion to L5G. If he declines apointmcnt in 

L56 he will not be considered for promotion to 
H5G-1I and H5G-I when vacanc i es arise In these 
grades.. 

Most of the PA/5Ajjfl9j6 
years of service are 
promoted to LSG grade 
under TBQP scheme. 

Whclhcr Selection of such 
officials against SLJrvi sory  
L$G posts will Involve 
transfcr/pioccmcnt t.o&y or 
involve 	 higher 
responsibilities 	warraffling 
fixation of pay and benefit 

undcrFR22ç)Ja)(i) 
On 	introduction 	of 
T[3c/BcR schemes the 
posts of A/Cs line had lost 
its entity. It. is not known as 
to how the postsä:f APM 
(A/Cs) w ill be fiikd Up 01) 
introduction of new 

Recruitment Rulcs. 

Selection of TBGc'/BcR officials for L5G nort 
bosed posts Is to be treated as placement. 
Benefit of fixation of pay under FR 22 will not be 
admissible. 

The financial benefit allowed under the 

TBOP/BCp scheme haIl be firwil nud .O pay 
fixation benefit shall accrue at the time of 

regular promotion i.e. posting against a functional 
post In 1_5G. 

AP 

based L56 posts and are to be filled up strictly 
from among PA15A who have qualified in P0 & 
RMS Accountant examination. 

Ce3tTa 	
• . 	ye 

 

- 

G!t EenCt 



4' 

11. According 	to 	recruitment Instructions contained in this Deportment's let'. .r 

ruks of H56-I posts, H56- No.4-16/2002-51?1311 doted 12-112002 may be 
.j II 	officials 	havin9 	three referred to. 

years of regular service are 
• ,eUglblc for considcration for 

promotion 	to, 	H56-I. 	The " 

H 56-Il posts' are now beIn9 

manned 	by 	HSG-II 	(CR) 
• officials 	in 	order 	of 

seniorIty. 	As 	contained 	in .._ ---- 
Recruitment 	Rules 	under 
co,isidci'atlon 	minimum 

• srvlcc conditionin LS& ha 
been 	prescribed 	for 
promotion 	to 	H56-1I. 
Therefore, 	It 	will 	take 	a 
couple 	of 	years 	for 	such 

HSG-II officials posted on  
regular 	bask .•, to 	become 

• eligible 	for 	pr.otnotion 	to 

HSG-I.It needs clarif icatlon 

whether 	dunn9 	this 

transitional 	period 	H5G-I 
posts could continue to be 

• filled up from amongst the 
officials promoted to H5&- 
II under BCR scheme.  

2. Whether officials promoted Those officials who were promoted to H56.-1I 

undcr BCR wil[rinken bloc against 	norm 	based 	posts 	by 	following 	the 

senior to lhos.e promoted to provisions 	of 	the. 	Recruitment 	Rules 	before 

HSG-II 	under 	new introduction of BCR scheme will rank en bloc 

• recruItment 	ruIs. 	Position senior to those who were placed in BCR 'scale. 

• rcgurdlrmg 	Inter-se-seniority Officials who were given BCR scale and promoted 

of 	13CR officials working 	In against norm-based H56-1I after the selection 

H5G-II grade since 1.10.91 process as per the recruitment rules for H5G-1I 

and 	ihose to be recruited posts as directed In this bepartmenfs letter No. 

now also nccd5 ckirlflcatiori. 4-16/2002-5PB.Ll 	doted 	12-1.1-2002 	may 	be 

. 
ranked senior to those who are to be promoted in 

future in terms of the provisions ol the revlse.d 
Recruitment Rules. 

TR-J 
Central Acmi.'btive Trkbun.I 

A r:rr 

& 	 _1.ch 
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15. 

14 

13. 

- 	 --, 	 "api_f 

accountants InBCR or TBG 
are bcing..pds.ted as APM 
(A/Cs)tAHRb (A/cs). 
Whelher same procedure is 
to be followed or any officicil 
who has been promoted 
under'fast track scheme can 
be posted In these posts 
Irrespcctivc•af whether he is 
a qucziificd accountant or not. 
If only qualified.occountanfs 
are to be posted it may be 
intimated •whe1hr oil such 
norm-based posts are to be 
kept out of purview of fast 

1!'° _promotioh scheme. - 

There will be two categories 
of LSG officiok, thOc c 
,'ecruitcd undcr recruitment 
i'ulcs and 1hoe pt'oinotcd 

Whether uiidci' 	1 hOP. 
offic,. 	of- both 	these 
cufegorfc Wo.u!d be eligible 
for promotion - under the 
5Clcctlofl.cunl..seniOrjty  busi 
and If so.how the inter-se-. 
seniority i to be fixed and 
what should be the ratio to. 
be maintained betw these 
two categories for promotion 
to H5G-IL -  - 
Hitherto osting to norm 
based LSG :posts was not 
done by selection by bPC. 
Since no of fical was póstcd 
to L50 pot on regular basis, 
there wH1 no.t be eligible 
offjci&s for both 33,347, 
and 66.66for promotion to 
HSG-IL Hence this condition 
needs be reIaccd for 
imined jute miemCntat ion of 
the scherne, 
At Drcsent PQ. DAAq  or manning these posts, officlak promoted to 

L56 having Accounts qualificøtion.s may b e  
considered. 

Instructions contcilnecJ In this Departments letter 
No.4-16/2002...5pBll dated 12-11-2002 may be 
referred to. 

This s. ituation will not arise: if the instruc-tion 
contained In letter No. 4-16/2002-5pB II dated 
124172002 are followed. 

: 

CnuaI ACMIuimrafive TribnaI 

- 	 - 

L-nch 
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It is presumed bPC j5: to be 5in6 HSG-U is a circle codre, il will be 

held on Regioriol basis (since rtcessory to hold DPC niectingi at Circle level. 

in recruitment rules it: is 
stated ihat. DPC is to be 
convehed by PMG). 	

.r;The-At present 	 estion of fixation of Inter-se seniority of 

5cnIorIt 	of. official 	In o be promoted to LS6.undcr Fast Track 

clerical cadre is ovculabie 	and TBCP officials will not arise as TBOP 

Since cicction to 33.347 	 y a financial upgrcxlation and does not 

LSG k..on the basis of constitutcaseporateCodrt. 

selcctlon-cum-Sefliority, itiS 
prc5umd that the seniority 

to be. followed Is the Circle 
• /Re9lónaI seniority and as 

such • a: circle/regional 

scniorily ; llst of PA/TBOP 
PA5 is Iobc maintained. The 
critcrl :U fixing inter-se-
Seniority ,  of TBOP and LS& 

• officials who . passed the  

merit 	exam . need 	be 

1ft 
Central Aminisrativ.e Tnbuiml 

- . 

L L Ch) 

ciorillea.. ___ 	_______  

Senior BCR_ officials who Instructions contained in letter No. 4-16/2002 

were not oromoted to HSG- $PB.0 dated 12-11-2002 may be referred to. 

ii 09alnitnorm-based posts 

arc not cll9ibIe for proiiot ion 

to k•SG'L 
As 	pci' 	syllabus 	for 
promotion to HSG-II grade, 
50 rirnrk are allowed for 
record of service. It is 
presumed that the DPC 
coristit4cd has to assess 
the ACRsbf the officials and 

allot the marks (out of 50) 
which wift be added to the 
rnark ecurcd in paper-I and 
paper-U to arrive at the 
a jr9aternork. 

This Is confirmed. 



• . . 

	 ME 
• 	 .. 	 . 	 .. 	

- 

• 	 . 

......ti Bench 

 

 

 

23, 

At present 207 of the posts 
are reserved for Accounts 
line officials in P..MS for 
promotion . to H56-II. 
Whether similar •re.ervaflon 
also exisf, under fast frock 
promotion sdicnie both in 
LSG andH IIwd H549-I 

it Is prcumed that only 
officials promoted to L56 
under sen1orjt' cum fitress 
quota /a.ft.cr qudllfyIng nicrit 
exam are digible for 
protnotioh to. R56-ll and 
H56-I and.. ThOP/BCR 
officials can,t be 

conIdercd for promotion to 
HSG-IIan HSG-i. 

It is not mentioned whethep' 
dcpartrncntal'mer'jt exam and 
aptitude. teit for L50 and 
HSG-II .are ith the aid of 
books out .'bodks.  
The ordcrs do not indicate 
fhe.Icvcl ofofficers (Group 
B/Group A/JAG etc.) who 
are to evaluate the answer 
scribf 5. 

Ihere will be no reservation for Accounts line 
officials In Fast Track Promotion Scheme. 

Clarification given against items No4;5 and 11 
may be referred t. The official promoted to 
L56/H5G.H by the bPC either substantively or 
not!onally with required length of service will be 
eligible for consideration for promotion to next 
higher grade. 

Examination for promotion to LSG will be with the 
aid of books (for papers P0 guide A Postal 
Manuals III, IV, V, VI, Vii and Financial Hand 
Book) and the test: for promotion to HSG.II will 
be without aid of books. 
Answer scripts will be evaluated 'by group 
A(JTS/STS) and .  JAGofficcrs. 



4. 

-I-. 

I, 

ForehgibiIity for promotion Clarification given ogainit Item nos. 4 and 5 rt 

toH5GiIpO5t50fldhI0h1 be referred to. The lerth of service In II 

curn seniority, of ficiaI hove relevant grode includig notiorl service shoutd 
• I i 	.st l 	than 10 cw%,Idcrcd. 	 . 	. 	. 

IV 	1J%JI 	UI. 

yeori of 'régular service In 
ihe 	.5election 	gr.óde 

whcreo 	for 	promotion 	by .  
:flCQfl5 	of 	an 	aptitude 	test. 
thèc!lgjbllity criteria is that 
theOfficIali have to put in ' 
not; lc 	than 	B 	years 	of CUUI AuwIIIstrathe TrbU 

rejuIar 	service. 	In 	norm 
bacd Lowcr Sctcct Ion Grade - 
Po tM. Thus apart from the 

* 	, 
Ieiigth 	of 	service, 	there . 	Bench 
difference 	between 	the 

elIibIIity• 	criteria. 	It 	is 
presumed that the 10 years 
criteria for proniotlón on the 
basIs 	of 	selcctlon 	cum 
5cnlor'Ily Is not neccarlly In 
nrtn bajcd LSG postsbut an 

official who has put 	in 	10 

yars 	of 	scrviCC 	fl 

LSG/TBOP Grade, Le. TBOP 
for coniderot Ion 

fbr promotion_to tte roae. 

cijc bused HSG-II posts, clarification 3iven against Item rios. 4 and 5. 

I nay not be pobie to get 
.dfficiak in 1_50 having 10. 
ycn'S of 	ervice. This is 

ccøü5CO bPC for LSG was 

hcld 01' 1,osts of ltiOP wtrc 
-- 	 . ...,... ......... 	. ........-. 	.. ... -. 

Yours foithfu 

(P. SPINIVASA 
A55151ANT b1PECTOt 6ENPAL(5P 

Copy to 	. 
PE/I)E1I/PB.1/5 t)E 5cclions. 

Al! i-ccogiizcd Union5/A55oci0tI0. 

0fficr-ir1 churgc, APS. Pecord O(ficc, Karnpte 

..... .. 
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DEPARTMENT OF POSTS 
OFFiCE OF THE CHIEF POSTMAS1 ER GENERAL:ASSAM CIRCLE: 

WtTI11UW.OL 

No.Stii1T/13 -25 	Corf 	 Dated atGUwahali the 19.2.03 

To 

The PMG Dibrugart 
All divisional heads/units in 
Assern Orde/Dibrugrh Region. 

;l4 	 fur 
Central AamuiisLraUve Tribunal 

- 4 
9TT't ;iqt 
Gt l3nch 

Sub :- 	 IntroductiOn of Fast Track Promotion to fill up LSG/HSG-II posts in P0 & RMS 
oltices —Amendment to Recniitrnent Rules. 

I am directed to forward heiewith a copy of Directorate New Dcliii lettcr No.13/-
10/96-SP13-11 dId. 24 11  Jaiivary,200J on the subject cited above lou iiiioiinaUoti and neces'y 
action. Directorate's letter of even No. dated 11.2.002 and Gazette notification dated 7.2.02 were 
circulated vide this office letter of even No. dated . ..2.2002 and 5.3.2002 respectively. 

Enclo 	(As stated above) 

4. ~V 

 (S.SHY' 
A.P.M.G.(S

4ç  
TAIF) 

For Chief Postmaster General, 
Assam Orcle,•GuwahaU-78.QQ1 
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NOlUICA! ION. 

New DelhL the 24111 Ja1111I), 2002 

c.S.i1 11t(E).— in eercIscof, ihepotiers conferred by the proviso to artick4C9 of the 

Constitution, the Presldeithéreby makes the foIIcing rules further to amend the Posts 

and Tck9ruph5 (Sciecilon Grade Pot) Recruitment Ruie, 1976, except 05 reSpCCtS 

ihl,i9s dojc or omitted to bedone before such amerments, nely: - 

(1) These rules may be culled the bepurtment of Posts I(PostS and TekgraAii 

(Scicction Grode Post s)) Recruitment (Amendment) Rulci, 2002. 

(2) lhcy shall come Into force on the date of their publication in the Official 

Guiette. 

In the Schedule to.lhe PoIs and •1elcgraphi (Selection Grade Posh) Recruitment 

1976,- 

(I) 	for 51. NO. 4 and 5 and Ilie entries reIutin9 thereto, the foIIoing 51. 

1101 and entries &hall respectively be subgIlluted, nomely- 

2 	 3 	L 1-4 Hiyher 	Selection 705 	
rCentral 
	5000-150- Not 

Grade-Il in Post 	6000 	appllcthle. 

Offices 	Including 	 s 

Foreign Post offices 
other than at Ubmnbay. 	. 	 ed 

rial 
C'. 

5 	HIgher 	SelectIon 209 	General 	5000-150- 	Not 

Grade-Il In Rnlhiiay 	 Central 	eobO 	. 	appIkohe. 

Mall 	Services . 	5ervices 
Offices. 	. Non- 

Gazetted 
Ministericil 
Group 'C. 

tc 	rf{ 
Central Administrative Tribunni 

- 

'' 

GUw.hat t3c.'nch 

' 
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3 	qi1i 	-tir ZINRIIII 

qrnT' 

(ii) 66.66% ; i- .3;1 
iizq;t...Al 	ilii 

kriifl 	i'ffk 	''ll • 
• 	ir ¶F1 	ii 	Zft1 

iiR 21R: 	l91 
R!t 	1 	, •i q'tTj -t iw 	R1 

2. 	l9'1Ti 1t qi 	uqi 
qv' i1ir 	IilTRTh ¶TT 	1i 	IT 

ii1 lu 	i 

3. 	t4gj Thi 

3111Z 

ti.ii. 137-10/96-411) 

fn (ri) 

fvpfl 2 — 	rii 	i 	i 	1lTFI! 	ir 6/26/73- 44-11 tRii 30.09.76 (1 1 • 
1643 1Rl 	20.11.76) 	 f 1T1 1' 	n 

II4E1 31TF111 	1l4 

(I) 3ifl[1R1 	j.02-30/78-1TR ¶it 	13.03.79 j)nrnt. 460 TRi 	24.3.79 

• -HLI( .j,4- 1/79- 	lti1-11 	:j; 19.06.79 zjjuj j3 jjT it. 895 Pi(i 30.6.79. 

 .311i1ni 	I. 410/79-t 	nW-11 jiii 16.1.80 ih31t 	f. 131 1RiI 26.1.80 

(iv, 31D 	iI.6-61/79-I'W11 Rqizr, 11.02.82 7ikl131R 	t. 213 1kizi 27.2.82 

 3IIIJ,n1 	1i/80-ifli1-11 ¶?iiti 16.12.82 11i3w # 148 1ii 06.10.83 

 3I114L1RI 	,f. 4-179-i'iW1-1I ¶jqi 	3.4.84 i1.i3ll( 	I. 498 PiL 	19.5.84 

 3irtTtini 	..4.15/8 	qitfifl-1I ¶iii 23.7.84 U,131R l. 873 Rqizr, 18.8.84 

(vii) ini 	6-6 1/79-iqt41-1!() 	. 17,4,86 ij. 477 	;jj 21.6.86 

 6-6/85-iiq'I-1I 	25.07.86 4Iiu 	j. 628 	1iizi 	16.8.86 

 3ltlJLWU 	j. 43/92.Util4l-11 ¶iizt 	15.4.93 j. 270 	nj1; 29.5.93 

centra AdWIt)j6tri,U Trjbuna, 
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Not Not applicable. Not Two By 100 per cent promotion 
applicable. applicoIe. Years. (for posts in Foreign Post 

offices 	other 	than 	at 
Bombay). 
By promotion (for posts in 
post offlcü) 

(I) 	33.347o on the bls 
of 	SCICCtIO,)-CUtfl- 
seniority; and 

(II)' 	66.667 	by inewis of 
an 	optitude 	test 
re!ating to futtio,ial 
need. 

• Note: The details of the test 
shall 	be 	as 	per 	the 
odtiiliii 	trot lye 	liistructio,is 
issued by The Depcntnie,it from  
time to time.  

Not Not.appllcoble. Not 	- Two By protnot ion 
oi>pllcablc. 

. (il)piiCabie YCW'S. (I) 	33.3470 on the basis 
of 	selectlon-curn 

- 	 seniority; and 
(ii) 	66.667o by means of 

oil 	aptitude 	test 
relafln9 to funct lanai 
needs.. 

• . Note: •lhe details of the test 
• shall 	be 	as 	. per 	he 

administrative. 	Instructions 
Issued by the bepartnient from. 
t'itne to ti,ne. 

t-( 	TiEtL: 	lt - t 
Central A(jmitlj6tratiye Iiibtl 

- 4FB2(,' 

TTZ 	i:rt 
Guwhati Bench 



I: or 1joit5 I,.Forclgfl1øtOutkC5 oihci' than 

at Bonai t 
Lower Selection Grade (General 

Llré 	
Lower Selection Grade flccOUflt011t 

_J 4t... /Par5 

PAM 

IA 

1. A DircctOt' of postal NOt, 

to b , 10 ,n I t d by opplicci 

the Postmaster Genera1 or if ble 
There Ore no such officers, 

the postmaster General. 

11 lIE 

13 

In Post Officcs, uvin9 COIIWICTCU 	 ._. - 
regular service In their respective 9radcs. 

Note The Post Office and Ral.lwY Mali 

Service AccoUnt0nt,0 have exercised Their 

bptiofl to retalfl the defunct coie of s.380 

620 in terms of. Posts and TelegraphS 

jl.eclorOte letter No3i/S&/79E 	
dated 

Z4.2.81 and tateP on promoted as Lower 

Selection Grode flccoufltcmt5 sholl not be 

(jgibie for consideration.  

Z .  One group A o fficer, of 

the 	postai/R0°Y 	Mali 

Service side, preferoY ° 
birectQr of Postal ServiceS to 

be 	nominated 	by 	he 

postmaster General. 

3. A group 'A' o fficet' of 
side. 

Offices  
(I) For 33.34% -- PromotlOTl from Lower 
Seiectlofl Grade: officials In Post Offices who 

he put in not less lhai\ ten years of regular 

serVice in the Lower Selection grade. 
(II) For 66.66%, -, promOtlofl through on 

aptitude teSt' fi'm Lower SeIccliofl Grade 

Off idolS In Post Offices who have put in not 

less Than B years of regular Service in flOrfl 

bused Lowcr Selection Grade Posts. 
- --- m - I) For 33.34'o -- promotion fro 	Lowel' 

5cleCiIOl Grade officialS in Railway Mail 

Service OfficeS who have put In not less than 

ten yearS of regular service in the Lower 

5elecilull grade. (ii) For 66.66' -- Prom011011 through an 

0ptiludc test fran Lower 5
e lectiorl Grade 

OfficialS in Railway Mail 5crviCe.0ffk ho 
have put iot less than B yearS of rcgtik'r' n n  

service In I1Or!I bused Lower 	
Grade icii0n  

posts" . 

Central Adm66t1 

- 

1 

'Guwhai BenCi 

1. A bircctor Iostal Not 

5erviceS to c nod by appilca 

the postmaster Gor If bled : 

there are no sucicet's, 
the post 1105t' Ge 	: 
2. One group 'A' er of 

the 	postai/RUi Mail 

Service side, pblY 
Director of PotaiceS to

be 	nominated the

postnusieT'
3. A groUp A' cer of 
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(ii) for SI. Nos. 11 and 12 and the entrie5 rekrting thereto, the following SI. Nos and 

CIitI $SIlcIil respectively be 5UbStitUtCd, runely - 

i 	r-  r- 	I 	T 
Low?election 	12960 I General Central 	4500-125 	 Not 

Grade 	In 	Pot Services. Non- .7000 	applIcable. 

Offices. 	 .. Gazetted 
Ministerial 
Group 'C'.  

12 	Lower 5elcctlon 	3302 Gcncril 	Central 	4500-125- 	Not 

Grade In Services Non- 	7000 	applIcable. 

• Railway 	Mail Gazetted 

Service 	 . Ministerial. 

Offices.  

7 	 5 	 9 - . 
11 

Not 	 Not 	Not T  motion 

applicable. 	applicable, 	applicable. 3.34 'o 	on 	the 	bash 	of 
seiectiorl-cumSeniOrIty and 
(ii) 66.66% by mewis of promotion 

through 	a 	Departmental 	merit 

e.xamination relating to functional 

needs. 
Note 	The 	details 	of 	the 

examination 	will 	be as 	per 	The 
udministrutivc lnstructloiii issu4 
by the beportnicnt from time to 

time 

Not 	. . 	Not 	Not Two By promotion 

applicable. 	applicable. 	. 	applicable. 	Years. (I) 	33.347o 	on 	the 	balis 	of 
select joncuni-senloity and 
(Ii) 66.667. by means of promotion 

T 	bunal through a Departmental 	merit 
Ce ntral 	dm 	t.uv 

I examination relating to functional 

- I needs. 
Note: 	T1ie 	details 	of 	the 

1j examination will be as 	per The 
• 	 At1t  mInI5tratIve .Intruction5 issued 

by tho Dcpcxrfnionf from time to 

time. 
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to be nominated by the 
postmaster Gencroi.or If there 

are 110 such  officers, the 

postmaster GeneraL 
2. One group 'A' officer of the ' 
Poslal/ROilWaY Mull Servke skie, 
preferably a biretot' of PotoI 
Services to be nominated by The 

postmaster GenerQ. 
3. A group 'A' officer of 

Teiecon1muT10't0fl5 side. 
- - ... - 	 rvlce 

(I) For. 33.34'o -- Promotion from 1. A oIrecTur 
vi 

5ortin Assitant5 who have put in to be nominated by the 

not lcss'lhan 16 yearS of regular Post motcr General or if there 

are no such off icer, the 
service In the grade.  Postmaster General, 

(ti) For 66.667. -- Promotion 2. Oni grovp 'A' officer 
of the 

ihrouh a Umited bcpo'tmCIt0l Potal/R00Y Molt Service 5de, 

merit xaminati0n from Sorting preferably a 
tirect0C of Postal 

A5si5aflt5 who have put in not less Services to be 
nominatd by the 

than 10 yearS of regular service In Postmaster' General. 
3. A group 'A' officer of 

ications  side. 

12 

r 
potai Asl5tW1t5 who have put In 
not lesThon 16 years of regular 

service In The grade. 
(U) For 66.66'Y0 -- Promot19fl 

Through: 	Limited .bepcn'Imeflt9t 

merit' examlilut Ion from postal 
Assi5tóflt5 who have put In .not less 

than 10 years of regular service in 

the grade. 

Not 
opplicabe.. 

ot 
ppiicobie. 

I I CICCUI in 	
tF. No 137- I)I96-Spl 

A. K. IJASI I, Director (Sta 

.-The Principal rules were published in the Official Gazette 	0tI1ition 

dated 30-09-76 (&51 1643 dated 20-11-76) and subsequently 

iended by 
te2ll 0tu  lC0tb0fl 	

flculor50L-c 
an  lcOtlOfl0I 

Central ACfluiisriatj ve  I 
kur 

- 

TTt 

Guwh4i Bench 

(I) NutifIcutlon No 2Q230fT6S1N dated 13-3-79 	GS No.460 dated 24.3.79 
65k No.895 dated 30.6.79 

(U) Notil 	
Ion No.410/795PB.1I dated 19-6-79  

(lii) Notification No 44O/795 U dated 16-1-80 
	O5R . No.131 doted 26.1.80 

(lv) Nótificat10t No.661/795 lI/Pt. datcd 11-2-82 	
65k No.213 dtd 27.2.82 

(v) Notification No.411/80 	B.1I dated 16-12-82 	
GSk No. 148 dated 6.10.83 

(vi) NuI,ificuIiUfl No.4-10f79-5 	dated 3-4-84 	65k No.496 duld 19.5.64 

(VII) Notification No.415/815PBfl doted 23-7-84 	
.G5R No.873 dated 16.8.84 

Notification No.6-61/79511 (pt) dated 17-4-86 65k No. 477doted 21.6.84 

Noificc1Ii01 No.66/8S5PB.0 datcd 25 -7-66 	
65k No. 628 dat ed 16.8.86 

x) Notification No.43/925B doted 15-4-93 	
55k No.270 doted 29.5:93 

iiulcd b Ihe Mnnncr (,nsi of tiidi 	e" Ring Roid \tairUtI 	essI) ihi I OO I 

	

Ia! PuihIklicd b )  Ihe Coniroltel of I'ut'c1tic11. DelIrl- 	9051, 

,.; 
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Court OifiCCa 

EEt::' ORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
GiJWAHATi BENCH 

-I 

I 

st' -L •$-' 

S 

(An appi ication under section 19 of the Central 
Administrative Tribunal Act, 1985) 

O..ANo, 203 of 2007, 

Shri. Hranrnoy Kakati.  

Applic:ant. 

VERSUS 

Un ion of mdi a and Ors 

• 	 Respondents 

1 	That the app 1. icant has rece ived a copy of the Written 

Statement filed by the respondents. The applicant has cjone 

throuch the Wri.tt en Statement and has understood the contents 

thereof. Save and except the statements wh ich are admi tted 

here inbe low other statements may be treateci as total denial and 

the respondents are put to the strictest proof thereof, 

2 	That with reqar'd to the statements made in para 1 of 

the written statement the deponent while donyinq the content ions 

made therein becs to state that adm:i. ttedly the posts of TBOP 

(L8G) and Norm Bases [.85 are same and similar without there L:eincj 

any d:i fference and the appi icant though was ci iqible to he 

46 
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* 	Bench  

promoted to the rank of Norm Based LBS w.e.f. 1.1.95, but the 

respondents did not convene the regular year wise DPC for which 

the applicant has been superseded by his iuni.or i.e. the 

Respond:ent No. 4. It is noteworthy to mention here that the 

Respondent No. 4 joined the services under the official 

respondents on 15.10.1, whereas the applicant joined 	the 

services under the respondents on 21.8.198. Under any 

circ:umstances the Respondent No. 4 cannot be treated as senior to 

the applicant. Had there been regular DPC and timely action such 

controversy c:ould not have been arisen. 

That with regard to the statements made in para 2 and 

3 of the wri.tten statement the deponent does not admit anything 

contrary to the relevant records of the case. 

That with regard to the statements made in para 4 of 

the written statement the deponent while denying the contentions 

made therein 	begs to state that the applicant by dint of 

seniority was eligible to be promoted to the rank of Norm based 

LBS way hack in the year t995. It is stated that during the years 

1982 to 2004 there were no DPC for effecting such promotion and 

as such the respondents to minimize such an anomalous situation 

ought to have resorted to review DPC as on 1982 and onwards. It 

is noteworthy to mention here that under similar fact situation 

the respondents have promoted one Sri Jiban I:::umar Nath to the 

rank of Norm Based LBS w.e.f. 1.1.95 notiona].ly so as to get 

other consequential promotions in time. The respondents could 

have adopted similar method to resolve the situation that is 

being faced by the applicant. Discrimination mated out to him in 

the matter of promotion is illegal and same is not sustainable in 

the eye of law. 

47 
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5. That with regard to the statements made in para 5 of 

the written statement the deponent while denying the contentions 

rnade therein begs to state that taking into consideration the 

blencth of service and the eligibility cr'iteria, the applicant was 

ihe

due for promotion to the rank of Norm Based LSG prior to 1.1.95. 

 delay in effecting the promotion of the applicant to the rank 

of Norm Based LSG is nothing but the inaction on the part of the 

respondents in not convening the year wise DEC. Had there been 

regular year wise DPC, the applicant could have got regular 

promotion to the rank of Norm Based LSG even prior to 1.1.95.  In 

fact the respondents in similar fact situation promoted one Sri 

J iban Kumar Nath of Darranq Division who entered the services of 

the respondents on 01.09,68, was promoted to the rank of Norm 

Based LSG, notional ly . w .ef. 1.1.95.  The r'espondents having 

regard to the aforesaid fact situat ion ought to have issued 

necessary order promoting the applicant to the rank of Norm Based 

LSG, nationally w.e.f, 1195. 

6. 	That 	with regard to the statements made 	in para 6 	of 

the written statement the deponent while denying the contentions 

made 	therein 	begs to state that admittedly there were no DPC for 

several years for promotion to the rank of Norm Based LSG and 	as 

a 	consequence there were 	large numbers of vacancies in the 	said 

cadre. 	The 	respondents instead of filling up 	the said vacancies 

regularly, 	continued to fill 	these posts by resorting to adhocism 

and 	same 	has caused serious prejudice to the 	services of 	the 

applicant 	and 	other similarly situated employees, 	In fact 	the 

responcjenls 	in 	some 	cases issued 	orders 	promoting similarly 

situated 	employees 	to 	the rank of Norm 	Based 	LSG, notinal ly 

w.e.f, 	1.1.95. 	The 	applicant 	in 	the present case 	also praying 	for 

such an order from the respondents. 

48 
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• 7. - 	That with regard to the statements made in para 7 of 

the iwritten statement the deponent while denying the contentions 

made therein begs to state that the applicant attained the 

eligibility to hold the post falling under Norm 8ased LSS, prior 

to 1.1.95 and that apart he having regard to the length of 

service was also eligible to get the benefit of ThOP Scheme, The 

respondents have granted him the benefit of T}30P Scheme but the 

regular promotion in the rank of Norm Based LSG has been denied 

to him, whereas under the similar fact situation others have been 

offered with the said benefit. It is therefore the applicant has 

prayed before the Honble Tribunal for an appropriate order 

directing the respondents to provide similar benefit of promotion 

• to the applicant. 

8. 	That with regard to the statements made in para 8 of 

the written statement the deponent while denying the contentions 

made therein becjs to state that no DPC held during the years 

1982 to 2004 and as such the respondents have virtually broken 

down the quota rota maintained betiiieon the DR and PR. • The 

respondents have admitted the fact that there were no DPC and had 

there been .DPC along with others cases of the applicant could 

have been considered, but the respondents have stated that since 

the applicant is at Serial No, 4 and the vacancy bei.ng 2 only the 

•  probability of his such promotion is less. The respondents have 

failed to understand the fact that there may be reasons for 

rejecting the cases of the officers at Serial Nos 1, 2 and 3 and 

in such a situation his claim will be sur'faced. The respondents 

in hypothetical situation should not have refused the 

consideration of the case of the applicant. 
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That with regard to the statements made in para 9 and 

10 of the written statement the deponent while denying the 

contntion made therein begs to state that the appl:icant having 

regard to the ether eligibility criteria as well as the length of 

&service was eligible to be promoted to the cadre of Norm based 

LSG as well as promotion under TBOP scheme prior' to 11.95 like 

Sri Jiban Ch. Nath and as such he is entitled to get the similar 

benefit. 

That with regard to the statements made in para 11 and 

12 	of the written statement the deponent while denying the 

contention made therein begs to state that due to non convening 

of year wise DPC the respondents have broken down the quota rota 

rule and as a consequence thereof the respondent No.4 superseded 

the applicant. 

That with regard to the statements made in 	para 13 to 

22 	of the written statement 	the deponent while reiterating and 

reaffirming 	the statement made above as well 	as in the OA begs to 

state 	that having regard to the facts and circumstances of the 

case 	the applicant is entitled 	to get 	the 	relief as 	claimed in 

the 	application. 

That in view of the above the OA deserves to be allowed 

with cost. 
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23. 

I Shri Hiranmay Kakati, son of Shri BCKakati, aged about 

45 
51 years, at present working aPublic Relation Inspector in 

Barpeta Head Post Office, Earpeta, do hereby solemnly 	affirm 

and 	verify 	that 	the 	statements 	made 	in 

paragraphs 	/1'J 	 .. are true to 

my 	knowledge 	and 	those 	made 	in 

paragraphs are also 

matter of records and the rest are my humble submission before 

the Hon ble Tribunal I have not suppressed any materi.al facts of 

the case. 

And I sign on this the Verification on this the .° day 

of t'L. 
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